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21.12.2009 	Dr.J.L.Sarkar, learned counsel for the 

AP4licanf. submitted . that Applicant is 

hdrdicapped. Due to illness he could not 

altnd, duty with effect from 31 March 2004. 

On 1 8.12.2009, when he was declared 

ically fit, he wanted to resume duty but he 

not permitted for that. It was prayed that 

icant be allowed to resUme duty and 

justi be done. 
Let notice be issued to the Respondents 

ring them to file their replies to this case 
by 2.2010. 



0A27009 

05022010 	Mr B C Pathak learned counsel enters 

appearance for Respondents and seeks two 

weeks 	time 	to 	obtain instruction 	and to 

appnse the Bench on what basis Applicant 

had 	not 	been 	permitted 	to join 	dutie 

Though prayer for adjournment is opposed , 

by 	DrJLSarkar, 	learned 	counsel 	fbr 

Applicant, in the interest of Justice sif'he- 

miffer is coming for the first time, we deem 11 

fit to 	grant two 	weeks 	time 	lor 
instruction. 	 . 

Lc' 	/ 	1'4- 	 tAWf 

List on 19.02.2010. Copy of this. order' 

be 	supplied 	to 	Mr.B.CPathak 	to 	report. 
40 

compliance. 

(Madan ~"U r - arChaturve* di)  	(Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

. /bb/ 	 . . 

• 	.-.. 	. 	.-. 	.• 	. 1.O2.2O10 	-. 	'. 	 Mr BC.Pathdk, learned counsel 

• 	
. .. 	,•. 	 for the respondents seeks further time to file 

• . 	•. 	reply. It is stated by him that applicant Is 

•• 	.. 	. 	. . 	 •. . 	.- 	... 	facing 	some 	cñminal 	Oroce, din 	and - 

, 	'••.,. . 	 --. 	 : 	avoided to. appearbefore 141 

He appeared before the 	qu 	Offlc.er 
1. 

-. 	 . 	 . •.,. 	 only gin 2009 and por to same date some 

-- 	.. 	. 	. 	 disciplinary proceeding had been initiated: 
.. 	

f 
for unauthoñzed absence. On our query it 

. 	 .- 	. . 	. . . 	 was pointed out that no suspension Qrder 

prior 	or 	subsequent 	to 	initiation 	of 

• 	 . . 	. 	• •• 
	disciplinary proceeding had been passed. 

It was stated that in such circumstances 

• 	 . . 	appkant's request for joining duty had not 

been 	accepted. 	'Furthermore, 	it 	was 

pointed out that though he had applied for 	
. 	L 

• 	 medicalleave, ailment was related to his 

mother and not of himself. Be that as it 
• 

' 

may, since no suspension, order has been 

issued 1111 date 	respondents. ex-facie are 

not justified to prevent the applicant from 

joining 	duty. 	As 	for 	as 	initiation 	of 	/ discOinary proceedir 	is concerned it is 	- 



- - 

2 74 e7 

..'. 
1922010 	well within the domain of appointing 

äutho1y to take appropate action. As 

such we direct the respondents to allow the 

applicant to join duty forthwith, subject to 

	

: 	 compliance of rules, respondents should 

• 	 abide by the aforesaid order. Reply be filed 

within 3weeks. 

List on 11.3.2010. 

\ 	 (Madan/\&aturvedi) 	(Mukesh Kr. Gupta) 
Member (A) 	 Member (J) 

- 	 /pg/ 

	

• kv 	 11.03.2010 	Dr. J.L. Sarkar, learned counsel for 

	

, 	 AppIcant states that order dated JQth 
 

February 2010, has been violated in as 
much as the applicant had not been 
allowed to join duty, which aspect has 
been strongly contested by the learned 

.fJJsifr'fi3110 	Li )i 	/L 1 )fliC1 	U ijC 0. t. . 
•, , 	- 	 counsel for the Respondents stating that 

J'7 (Y 	 iri'ft.rr rirtf •6TA\
he merely dropped his joining report in 

	

S 	 the Dispatch Section and left the office 
immediately. Thereafter he had not 

J,i 	 i tc 1J,, . •. 	i 
I 	 retorted for dub, till date. He further 

• o 2,v / 0 	 states that this aspect is clearly reflected 

	

.t-i-- 	 in the written reply filed by him, a copy 
of which has been served upon learned 
counsel of applicant. 

C 
1.7" 0 

ç 	v-' 	 In the circumstances, let it be 
dealt with appropriately by filing 
rejoinder etc before the next date of 

heanna. 
V/ 	YIILI jz€;3 I .4 "O? 	 - 

-d k,FIV , pIJ1f1L5 	 Liston0l.04.2010 

-: •9 c j) lO -) 	 (Mukesh Kumar Gupta) 
Mcmbor (I) 

IpbI 



O .A.No 270/2009 

01.04.2010. 	With the fun eoinder, 

are complete Admit. Subject to 

pleas, if any, list for hearing on 30th  pnl 
2010. 	 . . 

(Madan KIr Chaturvedi) (Mukesh Kumar GuØa) -  
Mom bor (A) 	Mom bar (J) 

Ipb/ 

30 0& 2O fl 	I ,ttir of ab niiq hEn 

from Dr j  L Sarkar, Jearned ouneI for 
app.Ucant, praying for ad.joirnlment  ot 
case. Mr B.C. Pnfh.,.k, Iarsed coiñ4 for 
the respon ,pntsc present. 

& ' 

Utton 2.0.2110. 

(Madan Kuthar Cha1urved 	(Mukesn Kumar Gupta) 
Member (A) 	 Member çJ3 

r,km 

12.05.2010 	Being Diviebozit Bench matter, list 
the matter on 24th  June 2010. 

zP 

1 r 	c' 

(Madanar awrvadL) 
Mm,, r(A) 

24.06.2010 	L.rnd proxy coiin1, fnr the 
recpo.ndent.c nbmits - wr te .epiit of 

Mr 3.C. PiEhak for -adJn1vrWntJJ the ce as 
he h. unweft- 

Uctntfl.O70i0. 

(Mukesh kurnar Gupta) 
MemberQ) -- nKm 



(Madan KuthKChaturvedi) MukeshKumar Gupta) 
Mémbe((A) 	 Member (J) 

/pb/ 

20.07.2010 None for the applicant. Mr.B.C.Pathak, 

learned counsel appeang for the 

respondents states that Dr.J.L.Sarkar, learned 

counsel for the applicant has telephoned 

himat heis not attending the court today. 

In the circumstances, adjourned to 

04.08.2010. 

k Ca-c 

• 	 1(LQ&  

•1 

O.A. No. 270of 2009 

• 01.07.2010 	Mr. S.N. Tamuli, learned counsel for 

Applicant prays for adjoUrnment stating that 

his Senior Dr. J.L. Sarkar, who was to argue the 
• 	 matter is unwell. Mr B.C. Pathak, learned• 

• 	• 	counsel for Respondents is present and states 
• 	 that he is also unwell. 

List on 20th July. 2010. 

3 
(Mukesh Kumar Gupta) 

Member (J) 

I 

a'- 

• /bb/' 
04.08.2010 • Dr.J.L.Sarkar, learned counsel for the 

applicant prays for adjournment. It hasbeen 

noticed that repeatedly matter has been 

adjourned on his request. However, as a 

matter of indulgence, case Is adjourned as d 

last and final chance. On his request, 

adjourned to 26.08.2010. V 

• 

V 	It is made clear that no fUrther V 

adjournment to either side1wouid be granted. 

• (Madan KuVr(Atuedi) (Mükesh4KuarGuptd) 
Mem 	 Member (J) 

/bb/ 	 • 





IN THE CENtIRAL ADMIN1STRAIiV1 TRIBUNAL 
* 	 GUWAHAFI BENCH. GUWAHA'11 

- 	 - 	 - 	 •..scva.0 	 - 

Ongrnl Appirahnn Nn 270 of 200Q 

• DATE OF DEC1S1ON 26.0a20it) 

. Shri A)arngr HJSSaiI LI3SkaT 	 App cants 

I.L. Sarkar 	 Mvncat(s) for the 
• 	 AppIicrnt(s) 

- 	 * Versus- 

Fespondent:(s) 

.#dv - a(s) for the 
Respondent(s)' 

CRAM 

The Hon'hie Shd .Mukesh Kurnar Gupta,jud6a1 Member 
The ].onb)e Shri Madan Knm.ar Chstu.rved Adminsrsdive Member 

. 	Vthether reporters of-Inual newspapers 	 IN may be allowed to see the judgment? 	 7 
Whether to he referred to the Reporter or not:? 	Y/s/No 

Whether their i.ardships wish o see the fair copy 
of the Judgment? 	 •• 	 . 	)h/No 

Mb.. berQ) 

Unicm of Thdia and others 

Mr B.C. Pathak for BSNL 

S. 

- 	 • 	 • 	 • 	 4 



Date of Order: This the 26day of August 2010. 

The Hon 'hie Sd Mukesh Kumar ( u pta, Jo ci iciai Men.her 

The Hón'bie Shri MEd an Kmnar Chturved, Administrative Member 

ri AIarn.gir Husain Laskar,, 
S/o Late Abdul Matin Laskar, 

• 	Stenographer GrJJ, 
Office of the Genera! Manager (Teiecom), 
Nagaon Telecom District, 

• 	Nageon (Assam). 

By Ad vocateT)rjL Sarkar 

* versus - 

Union ofindia, represented by the 
Chief General Manager1  Telecom 
BSML, GuwahatL 

Chief c,enerai Manager, Telecom 
Bharat Sanchar Nigarn LirnIte& 
Guwahati. 

General Manager, Telecom 
Bharat Sanchar Nigam Limited, 
Nagaon Telecom District,, 
Nagaon, Assam. 

4, 	Sub-Divisional Engineer (HRD 
Office of the General Manager, Telecom, 
Bharat Sanchar Nigarn Lt1., 
Nagaon, Assam. 

By Advocate Mr ]ELC, iatbak for BSNL 

Applicant. 

Rspon dents 

CC SSS** SSSSSC 



OA.No270/2009 

By present 0 relief claimed by Mmgir Hussain .Lskar, 

Stenographer Grade-il, reads as follows 

"i) The applicant he allowed t. resume duty and his date of 
joining to be taker, from i 2.2009 treating the iedod after 
8..12009ason6 tty. 

ii) 	The applicant he paid salary regularly to enable him 
subsisten,e and defending the allegations in the departmental 
proceeding ad eq uateiy 

ill) The applicant be paid salary w.e.f. 12.200 

. Any other rejief the Hon bie Trihnn& may deem fit and 
proper in the cireumstance of the case. 	. 

Cost of the case.' 
ft 

2. 	Present OA. was instihited on 18.12.2009 and notices 

were issued vide order dated 21.12.2009. Upon hearing both. sides on 

19.02.2010, it was observed that in absence of any suspeision order 

passed till that date, respondens action in not permiU;ing appliea.nt 

to join duties was .x fade not justWed and, therefore, they were 

required to allow hIm to join duties forthwith. 

3 	in reply filed, the respon denb have made: foikwing 

averments: 

ddTh at With regard to the statements made in para...2 and 
3• of the applicatiorL the answering respondents state that 
the applicant ailegedy suirnitted his joining report on 
8.11.2009 and also hi letter dated 8.1,2.2009 inchuling SR 
I Form dated ' 8.122009 supported by tWO medical 

p. 



• 	 - 	 - 	 - 	 - 

certth'ec not con ccl In hrt tho srnd doe unents were 
•sent by-ost to the BSNL by the applicant and the sathe 

was received on 11-.122009. As the person was not 
physically present and his joinin report: was not 

• 	supported by fitness certificate issued by the attending • . 	doctor, the applicant could not be allowed to join in 
service as provided under Ride 24 (3)(a) of CCS (Iave 
Rules, 1972. The fact remains behind is that on 
10.1.2.2009 at about 300 PM he came to the office of the 
GM, Nagaon La attend the hearing •. of (thciplhIary 
proceeding as charged official, but submitted no joining 
report and he left the office after attending the 

• 	disciplinary proceeding." 

Bare reading at above would show that applicant had not 

controverted the fact as project:ed by the respondents ft. at: he had not 

submitted hIs joining physically. Rather, letter dated 0.12.200 had 

been sent by post, which was received by the respondents on 

11,12.2009. As he was not physically present and had not: submitted 

fitness mEdical certificate . issued by competent: doctor, he was not 

allowed to join under Rale 24 (3) (a) at CCS (Leave) Iiiles, 1972. 

It was submitted by Mr B.C. Pathak, learned counsel for 

the respondents that pursuant to order of this Tribunal dated 

19.02.2010, he was allowed to join on 1 8.03..201 () and since then he 

has been paki hs due pay and allowances. It was further admitted by 

both sides that alleged absence., whkth is termed as 'unaffl;horized' by 

the respondents is that subject matter of discipbnary proceeding 

pending as on date. 

Be that as it may, substantial part of the relict claimed has 

been granted by the. respondent and as the dscipflnary proceeding is 

pending, the period of absence certainty, on conclusion of said 

proceedings, would have to be regularisert or dealt with in accordance 

with rules prescribed on the nhject. 
4 



4 	 ()A.No270/200 

5. 	With afrd oh 	*iicms UA Is spoe o. No octc, 

(M 	SH 	 ) 
ADMINISTRATIVE MEMBER 	 JUDICIAL ? vifiER 

nkm 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BRANCH 

GUWAHAfl. 

. AdnnT,j 
Ii4f 	4(l1vg 

18 DEC2009 

Guwahat Bench 

O.A. NO ... 
2 	/2009 

Shri. Alamgir Hussain Laskar 

Vs. 

Union of India 

SYNOPSIS 

The applicant has been working w.e.f 22.11.1996 as a stenographer in the office of G.M, BSNL, 

Nagaon. He is physically (orthopedic) handicapped, 40% both bilateral flat feet. He become very sick 

and on 01.04.2004. He was taken to G.D. Hospital and Research Centre, Haibargaon, Nagaon, Assam, in 

OPD from 01.04.2004 and admitted as indoor patient on 05-04-2004, released from the hospital w.e.f. 

11.04.2004, condition having deteriorated, with advice for further treatment with advice to Neurological 

Sergeon. His well wishers shifted him to his home, Katigorah, C achar, Assam. He informed to office by 

letter dated 05-04-2004 and 12-04-2004, praying for formal station leave permission. He did not reveive 

any communication from dffice, and by letter dated 20.08-2004 from SDE(HRD), BSNL, Nagaon, he was. 

asked to explain as to why he left H.Q without permission, to which he submitted his reply explaning 

the factual position, and praying for salary far April'2004, May'2004 and June'2004. The office was 

sympathetic and paid leave salary for the said three months. He was asked to join duty by letter dated 

28-09-2004. The applicant due his sickness was not in a position to join as such could not join duty. By 

his application dated 28-11-2004 the applicant prayed for sanction of leave and submitted formal SR-I 

(application for leave) with medical certificates. A memorandum dated 05-04-2007 was issued for 
removal from service, which was withdrawn without prejudice to take further action, vide 

memorandum dated 24-11-2008. Fresh memorandum of charges has been issued on 10-12-2008. The 

appLicant submitted his written statement of defence, by reply dated 23-01-2009 and has .engaged 

defence assistance. Inquiry Officer has been appointed and proceedings has started w.e.f 08-12-2009. 

The applicant has been in a position to resume duty and submitted joining report on 08-12-2009 which 

was not accepted by office due to pendency of the memorandum of charges. He submitted an 

application to the G.M., BSNL, Nagaon by Regd. Post dated 08-12-2009(send by regd. Post on 10-12-

2009). He has not received any communication, and personally went to office but has not been given 

permission to join. There is no impediment, against his joining and there is no suspension order against 

the applicant. The applicant is in a bad financial condition with his own ailments and ailment of his old 

aged mother. In absence of finance for subsistence due to refusal to join duty the applicant is 

handicapped and prejudiced to defend the allegations in the departmental proceedings which is already 

commenced. 

Al"Y 

Advocate 

..% y 
6' 

, 

INV 
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Union of India 
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Particulars 	 Annexure 	 Page 

Application 

Verification 

Application dated 4.4.2004 A 

(with medical certificates) 

Hospital Discharge Certificates 	B 

Telegram dated 02.08.2008 	 C 

Telegram dated 8.8.04 	 D 

Letter dated 20-08-2004 	 E 

Reply to the letter dated 	 F 

20-08-04 

Letter dated 28-09-2004 	 G 

Letter dated 01-11-04 	 H 

Application dated 28-11-04 

Memorandum dated 05-04-07 	J 

Memorandum dated 24-11-08 	K 

Memorandum of charges 	 I 

Dated 10-12-08 

Written statement of defence 	M 

Dated 23-01-2009  

7 	 77 g 
Advocate 



IN THE CENTRAL ADMINISTRATIVE TRImNAL GIJWAH.TI BENCH, 

GUWAHATI. 

(An application under Section 19 of. the Administrative 

TrIbunal Act, 1985)  

is DEC 2009 

Guwahati Bench 

I  '4 

-a 
Z2. 

.u. 

00 A. No.2.../2009 to 

Shri Alaingir Hussain Laskar 

S/0 Late Abdul Matin Laskar 

Stenographer Gr. II, 

Office of the General Manager 

(Telecom) 

Nagaon Telecom District, 

Nagaon (Assam) 

Applicant 

Vs. 

Union of India(Represented 

by the Chief General Manager, 

Tel•com, BSNL, Guwahati) 

ChIef General Manager, Telecom 

Eharat Sanchar Nigam Limited 

Guwahati. 

General Manager, Telecom 

Eharat Sanchar Nigam Limited 

Nagaon Telecom District 

Nagaon, Assam. 

Contd ....... 2 
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	 18 DEC 20 6 9 

_.. 	 . .- 	Guwahati Bench 
;;Tcitft;3 

4. Sub-Divisioial Engineer(HBD) 

OffIce of the Genera]. Manager, 

Telecom, 

Eharat Sanchar Nigam Ltd. 

Nagaon, Assam. 

: 11$_0t the 	 11cjtj.p. 

Particulars fcihjçth the a.pnlicaticn imade. 

The application is made for allowing the applicant 

to resume duty and receive salary, for hissubsistance 

and adequately defending the charges and allegations in 

memorandum dated 10.12.2008 which is in progress at Nagaon, 

and the applicant has been participating. 

jcdiction :- The application is within the jurisdiction 

of this Hon'ble Tribunal, 

4 	

3. Limitation :- Applicant declares that the application is 

within the period of limitation under Section 21 of the 

A. T. Act, 1984. 

jc ts_ o t 

4. 	That the applicant is a citizen of India and as 

such is entitled to the rights and previleges guaranteed 

by the Constitution of India. He is physically handicapped, 

40 both bilateral flat feet. 

Contd. . . . .2 
d~-bsL °- 



I 
18 DEC 2009 L 

Guwahati Bench _. 	 mir 

	

4.1 	That after passing H.S. Examination from the 

Higher $écondary Board of Assam, in 1992 he obtained 

qualification for stenography from ITI, Srikona, Cachar, 

Assam. He was duly recruited as stenographer Gr. III w.e.f. 

22411.2996 under Telecom District Engineer, Nagaon, Assam, 

in the Department of Telecommunications, Government of 

India. After formation of Bharat.anchar Nigom Ltd. (for 

short BSNL), he has been absorbed in BSNL w.e.f. 16901.2002, 

and has been promoted as stenographer Grade-fl w.e.f. 

19.7.2002. 

	

4.2 	That the applicant is very unfortunate that he is 

physically handicapped (Orthopaedic), The Department has been 

sympathetic towards 'his suffering as a handicapped employee 

and has also been kind enough to grant the previleges for 

such suffering. In the year 2004 while working in Nagann, 

his problem of orthopaedic, troubles increased and he was 

not in a position to continne with his works efficiently. 

He was feeling guilty for not being able to render adequate 

and efficient assistance to the officeis with whom he was 

attached for official works. He became cripled by general 

ailment.with severe weakness. 

	

4.3 	That his condition of health deteriorated and on 

1.4.2004 he was taken to G.D. Hospital and Research Centre 

Haibargaon, Nagaon Assam, because generaiphysicians advised 

specialised treatment for his nature of ailment. The doctors 

in the said hospital examined him very carefully and taking 

and rendering medical care in the out patient's department 

upto 4.4.2004, he was advised for admission as an indoor 

patient for thorough investigation and treatment, and he was 

admitted as indoqr patient in the said hospital 'w.e.f. 6.4.04.t&.- 

Contd... . .4 
G47 mn4r 	Q(-4_--. 
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L 18 DEC2009. 

Guwahati Bench 

ontjnued to receive treatment. But unfortunately his ailment 

aggravated and the doctors advised him to tontact Neurological 

surgeon and discharged him from hspital on 12.4.2004. His 

well wishers shifted him to his residence at Katigarh, Cachar 

Assam, where he stated taking treatment. That in the circums-

tances, the applicant could not obtain forrnal permission to 

leave Nagaon and proceed to his home at Cachar for treatment. 
b 

From his sick
_ 
be(he contacted his collegues and requested . 

for informing the fectual position and fact of his residing 

at home at Katigarh, Cachar and was told that the same has 

been informed and office has taken record of the same 

applicant continued to be in bed rest. 

Copy of the letter dated .42004 

with medical certificate is 

enclosed as Arrnexure-A. In the 

origihal letter date was written 

as 5.4.03instead of 5.4.04 

in advertenti.y) 

Copy of the Discharge certificate 

dated 11.04.2004 is enclosed 

as Annexure-B. 

4.5 	That in this connection it is stated that the doctors 

of Nagaon advised the applicant to attend Dispur Policlinic for 

treatment, but on financial constraint the applicant had to 

proceed to Katigarah. 

Contd ...... 6 

dI-14o,, 
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• 	
•':' 

lie 	 1 	DEC2009 

Guw8Lhati Bench 

By his applicatIon 5.4.2004 he applied to GMTD, Nagaon 
	\' 

informing his sickness w.e.f. 1.4.2004, and that he was 

admitted in the Hospital, and prayed  for allowing him to 

avail medical leave and for approval of the medical treatment. 

Copies of the medical certificate from the said Hospital was 

enclosed. It is stated that the aforesaid letter application 

dated 5.4.2004 was sent through Shri Iqbal Hussain, a registered 

vehicle contractor of BSNL, who confirmed him (applicant) that 

the same was delivered in office in the despatch of GM, BSNL 

office Nagaon on same day i.e. 5.4.2004. The applicant did not 

received any communication from office and he submitted another 

application to office on 12.4.2004 praying  for formal station 

leave permission which was also delivered in office by the same 

contractor Shri Iqbal. Hussain. The applicant humbly states that 

he has misplaced copy of the said application dated 12.4.2004, 

nor he has any açnowledgement• receipt from office. 

4.4 	That the applicant did not receive any conmaunication 

from office in the matter of his treatment or advice for any 

formal treatment/certificate from doctors of Department, but on 

3.8.2004 received a Telegram advising to report duty Immediately. 

The applicant in his sick bed felt a relief and ease that his 

office has been kind and asked him to join. He wasp however, not 

In a position to move for his orthopaedic problems arid, pain. His 

mother was also seriously ill. He sent a reply by telegram dated 

8.8.2004 requesting for extension of medical leave for one month. 

Copies of the telegram dated 

2.8.2004 and reply telegram 

dated 8.8.04 9  are enclosed as 

Annexure 'C' and 'D' respectively. 

Coritd. . .. .5 

i4OL(.t 
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That by letter dated 20.8.2004 from SDE/ID, BSNL, 

Nagaon the applicant was asked asto why he left H.Q.without 

applying for leave and without obtaining statioh leave 

permission as per norms. Applicant submitted his reply 

to the said letter dated 20.8.04 explaining the factual 

position, and requesting to allow medical leave with 

station leave permission. He further prayed  for another 

one month Medical leave with station leave permission. He 

also stat€d that he had sent three A.C.G-17 formats for 

salary, and requested to allow salary for April, 2004, 

May 2004 7  and June 2004. The authorities were kind and 

sympathetic and appreciative of the factual position and 

he was given salaries for the aforesaid three months viz. 

April, May, and June, 2004. 

Copy of the letter, dated 

20.8.2004 and reply thereto 

are enclosed as Annexure-'E' 

and 'F' respectively. 

	

4.7 	That pursuant to his prayer  for allowing medical 

leave and salary for April, May and June, 2004, he was pa&d 

leave salary for the above three months which enabled him 

to mitigate his financial difficulties to some extent for 

which he remains grateful to the authorities of the depart-

ment. But most unforturitely he remained orthopaedically 

cripled with inability to resume duty, and his mother 

also was serously ill. 

	

4.8 	That by a letter dated 28.9.2004 from the S.D.E. 

(HBD) BSNL, Nagaon it has been told that his absence without 

permission w.e.f. 1.4.2004 was irregular and unauthorised 
Contd .... 7 
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and he was asked to report for duty on or before 5.10.04 

failing which disciplinary proceeding would be initiated 

against him. The applicant was very sick and was not 

in a position to move and join duty. In his anxiety he 

informed office over telephone of his position, with 

reference to his letter dt. 5.4.200informing his sick-

ness, and explained his inability to join due to sickness 

The office of the GM, Telecom District, BSNL, Nagaon was 

kind enough to connect applicant's letter dated 5.4.2004 

(wrongly written by applicant as dated 5.4.2003) and asked 

him to explain within 7 (seven) days  asto why disciplinary 

action would not be taken against him. 

The applicant submitted letter dated 28.11.2004 

praying for sanction of leave and submitted formal SRi. 

(Application for leave), with Medical certificates. He 

prayed for sympathetic consideration and explained that 

the occasion(medical(medical case) happened for the first 

time in his 8(eight) years of service. 

Copy of letter dated 28.9.04 

and 1.11.2004 are enclosed 

as Annexure- 'G' and 'H' 

respectively. 

Copy of the letter dated 

28.11.2004 (with SR-I, and 

medical certificates) is 

enclosed as Annexure-'I'. 

Contd .. ... .8 

OqiL 



. 	
. 

Q . (_ 	- 

*;1it 

i g DEC ?:9 

GUW 
rm 

	

4.9 	That the applicant's condition did not improve 

and his old mother also did not recover from her serious 

illness. He therefore, could not join duty. Under 

mernorndum dated 5.4.2007 he was issued charge sheet for 

removal from service with allegation of absence from 

office from 31.3.2004. The respondents by memorandum 

dated 24.11.2008 jinform that the memorandum dated 5.4.07 

was wit1'Irawn without prejudice to take further action. 

The applicant continued to be under medical treatment, his 

mother also was under treatment and he could not resume 

duties. 

Copy of the memorandum dated 

5.4.2007 with enclosures is 

enclosed as Arinexure-'J'. 

Copy of the memorandum dated 

24.11.2008 is enclosed as 

Anriexure- 'K'. 

	

4.10 	That a fresh memorandum of charges dated 10.12.08 

with the same charges of absence from 31.3.2004 without 

intimation or leave. The applicant submitted his written 

statement of defence by reply dated 23.1.2009. 

Copy of the memorandum dated 

10.12.2008 with enclosures is 

enclosed as Annexure-'L' 

Copy of written statement of 

defence is enclosed as 

Annexure- M'. 
Contd. . . 
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4.11 	That the departmental proceeding under the 

memorandum dated 10.12.2008 is in progress and the 

applicant is grateful that the respondents have given 

him opportunity to explain under process of Rule. The 

said disciplinary proceeding is not the subject matter 

of this application. The applicant as a disciplined 

employee under the respondents is hopeful that he would 

be able to satisfy the authorities about his difficulties 

and defend his case In the allegations in the said 

memorandum, at NagEon. 

	

4.12 	That the doctors treating the applicant asked 

him that he may join duty, and accordingly he submitted 

joining report to the S.D.E.(HRD), office of the GM/BSNL, 

Nagaon, on 8.12.2009 (wrongly dated as 8.11.2009 with 

ER-I i.e. application for leave, and medicil certificates 

(2 copies). But office was in confusion and told that as 

the charge sheet under memorandum dated 10.12.2008 is 

pending, he could not be allowed to resume duty. He (Appli-

cant) stated he has already participated in the departmental 

proceeding and presented him before the Enquiry Officer, 

and has also nominated his Defence Assistance and if given 

due scope under law, as given by the process for which he 

is grateful, he would be able to prove his innocence. The 

office heard him with all sympathies but his joining 

report was not accepted. He approached DE(Admn.) for his, 

joining but his joining report was not accepted. 

Contd. . ..10 
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Copy of the joining report 

at forenoon of 8.12.2009 with 

enclosures is enclosed as 

nnexure- 'N'. 

	

4.13 	That in the circumstances explained above the 

applicant, sent letter dated 8.12.2009, by registered 

post to the General Manager/BSNL, Nagaon, praying  for 

accepting the joining report, same documents of the 

Original joining report were also enclosed. He has not 

yet received any reply. 

Copy of the letter dated 

8.12.2009 to GM/BSNL/Nagaon 

is enclosed as Annexure-'O' 

(Enclosures are same as in 

Annexure-'N' and hence not 

enclosed to avoid repcatatiori). 

	

4.14 	That the applicant humbly states that, if he is 

not allowed to join, it would d'ause him irreperable loss 

including financial loss. This will very adversely affect i 

treatthiiiXof his old mother, and also their subsistance.- 

It is stated that without salary it would be 

very difficult for him to adequately defend the departmental 

proceeding against him.. If he is not allowed to join it 

would be impbssibie for him to stay at Nagaoh to adequately 

participate in the departmental proceeding. His subsistance 

would be at stake. It is stated that there is no impiment 

Contd ..... 11 
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against his joining duty and there is also no order of 

suspension against him. 

	

5.1 	For that the applicant &wi--g been under medical 

treatment for self, and mothers sickness, being found fit 

by doctors have joined duty we.f. 8.12.2009, but has not 

been allowed to resume duty, without any reason, and 

without any communicatIon. Such action Is ariitrary and 

not covered by any process of law. 

	

5.2 	For that departmental procedding against the 

applicant under 

has been participating engaging defence assistance. If 

he is compelled to stay at Ms home at Katlgorah, Cachar 

by not allowing to join at Nagaon, it would cause hurdle 

to adequately defend his case. 

	

5.3 	For that if he is not allowed to receive salary 

by performiduty, he with his members of family including 

old ailing mother shall be near starvation, and bitter 

relations shall develope with those from whom he took 

refundable financial as*istance. 

	

5.4 	For that it Is the common prineiple of law that 

with empty stomach one cannot adequately defend his case 

In the departmental proceeding. Bfusing to allow to 

resume duty is as such violative of Articles 14, 16 and 

21 of the Constitution of India. 

Contd.. .. .12 
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5.5 	For that the respondents are refusing to allow 

joining of the applicant with preconceived motion that 

he has been/shall be removed from service. 

5.6 	For that taking deàsiori to punisWremove 

from service, and thereafter holding departmental 

proceeding is violation of due process of law. 

5.7 	For that there was no order from any compe- 

tent authority that the applicant should be refused 

joining of duty, nor there is any order of suspension. 

DetaIls of Bemedies exhausted. 

The applicant declares that he has submitted 

applications to the competent authorities without any 

result, and there is no remedy under any rule. 

That the applicant declares that he has not 

filed any case/application before any other Court/Trlbu-

nal and no such application is pending before any other 

Court/Tribunal. 

/e1eisot. 

The applicant prays for the following reliefs : 

I) The applicant be allowed to resume duty and 

his date of joining be taken from 8.12.2009 

treating the period after 8.12.2009 as on duty. 

Ii) The applicant be paId salary regularly to 
enable him subsistance and defending the 

Contd ..... 13 
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allegations in the departmental proceeding 

adequately. 

The applicant be paid salary w.e.f. 

8.12.2009. 

Any other relief the Hon'ble Tribunal may 

deem fit and proper in the circumstances 

of the case. 

Cost of the case. 

The above relie-fs are prayed for or the 

grounds stated in para 5 above. 

90 	Interixi. rieLayed for : 

During the pendency of the O.A. the applicant 

prays for the following relief I 

The applicant be allowed to join duty, r ceive 

salary, and adequately defend and explain on the 

allegations in the memorarum dated 10.12.2008. 

Contd ...... 14 
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The above relief is prayed  for on the ground 

stated in para 5 above. 

The applthcation is filed through Advocate.  

Par 	arz  gL Post 1 iez: 

PO No. of 	 LO 

Date - 	 ; 	/foc 

Place of issue : 	PO 	ob' 

De tas of_erc1t~ & 

As per irex. 

Contd.... 15 
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I, Shri Alamgir Hussain Laskar, aged about 38 

years, son of Late Abdul Motiri Laskar, resident of 

Kat±garhh, Cachar, Ass, do hereby verfy that the 

statements in pragraphs 1 1  4 9  6 to 12 are true to my 

knowledge, and those made In paras 2.3 and 5 are true 

as per legal advice, and that I have not suppressed any 

material facts. 

I sign this verification this (f1-i day of 

December, 2009, at GuahatI. 

t4t.44 1  

Signature. 
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• 	Bk EARAT SATCHAP. NTG.[ LIMITED 
( . GovofIiida Enteqiri,se) 

OFFiCE OF I I-IL ( IF RiL MAN1t&EK, I ELLUOM 
BSLNAGAQ-7820Ol ' 

Dated at Nagaon the 20th  AugustI2004 

r-----.. 
A) 

: 	180EC20G9 

Sub- Leave without departmental process. 	 Guwahati B&nch 
Ref- Your telegram dated 4-8-2004. 	 . 

lie undersigned is dcted toask why you have J.ei I-LQ. without applying br 
leave and without obtaining eave perquission as per norms. 	- 

Sub- visio a! En ineerFllW) 
BSNL,o 	fl7D/Nagaon. 

No. QL-0/07104-05/24 

x 
Md.A.I-LLaskar 
S/O Late Abdul Motin Laskar 
Viii- Khelma VII, P0- Guinrabazar 
P. S- Katigarh,District-Cachar(ASSath). 

4 

MvOca  
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TO 	The SUb_Divisional Eflgieer (HRD) 
Office of the General ManagerTel6c0m 

O?fltr1 AnTun 
i*i 	irw.i 

Sub :- Medical Leave /Exteflsion of Medi 

Ref :- Your Letter NO QL_0/0/045 /24 dtd20
804 ° 

Respected Sirg 
With 

reference to your above mentjo.fled letter 

I would like to bring your kind notice that after haV 

ing realse from G.D. Hospital Nagaon On 12..4/O4 wcth 

a reference 
to attend before Neurological surge?1,I 

leave my statiOn a sir,as alonPer5oI i could 
not 

submit my Station Leave Permissiofl at that time 

sufferiftg by serious Sir , as I have beefl 
request your honour k ind y. 

I do hereby kindly  
)_ 

to allow my Medical 
Leavetith statiefl Leave permiSsiOfl 

submitted earléer please 

ti1 date lam 5 ffcriflg by sane dieseSe 

is exeCj5e by me  
vment ,Oro

j 	as jnformed 	
ULZ aged rnther is lying i bed 

till date 	arefOre i again request your hQflUr 

with r.  
kindly to alleW me anOthem01 MediCal LeaVe  

station Leave PemiS8iQ 

Sir I areaY sent three NOSo 
& I think it has been reac'ed to y 

to your 	
our 

Office  take 
Office so kindly rraflge and allow me tO  

y salary forthe month of ArpileMaY & June zOO4. 

in my Critical eCOflQmic conditions pleaSC 

All the Medical Certificates and necessary 
c 

Relevent docuIneX1t$A 
the time of joining 

your's FatflL' 

Date - 

0 	
Steno _iiVi1i_dlma 
P.O    G urnr a 	ar, Cach 

At  

Advoctt0 

1 9 DEC 2009- 

Guwahati Bench 

LI 
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BHARAT SANCHAR NIGAM LIMITED 
. Govtot India Entei pi ise) 

OFFICE OF THE GENERAL MANAGER, TELECOM DISTRICT 
BSNLNAGAON-782O01 

No.QL-0/07/0405/26 	 Dated at Nagaon the 28th  SepternherI2004 

To 
ld.A.H.Laskar 

5/0 Late Abdul rfft Laskar 
Viii- Khehna VII, P0- Gumrabazar 
P.S- Katigarh,District-C achar( Assam). 

Sub- Leave without departmental process. 

Third Rerni nder letter. 

A letter dated nil has been received by this office from you on 25/09/2004. In the 
context of the letter you have mentioned for want of leave and station leave 
permission. .In this connection this office hereby intimate you that you had left the H.Q. 
without taking leave and station leave permission we.f 1-4-2004 which is very much 
irregular and unauthorised. Your salary can not be released until your leave cases ate 
settled. You are hereby ordered to report for duty on or before 05-10-2004 faIling which 
disciplinary action will he initiated against you as per prevailing rules.. 

Sub- visi nal Encneer(HRD) 
BSNL, / 	i 4TD/Nagaon. 

Copy to the Sr.Accounts Officer(Cash),BSML. 
0/0 the GMTD/Nagaon. He is requested 
not to release salary against the official 
who had been left I-LQ. to Kaugarn 
Cachar district without taking station leave 
permission w.e.f —1/4/2004. 

Sub-Divisional Engineer(HRD) 
BSNL, 0/c the GMTDJNion 

• Attested 

Adrote 

1 	18 DEC2009 

Guwahati Bench 

Ref- This office telegram dated:- 24/07/2004 and reminder letter of even no. 
I)ated 28/08/2004, 
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•FOWM OF APPLICATION FOR LEAVE 	S R. 1 
pr~p fT 216 	/ See supIementary Rule 211) 

. I 	 io •1 	1 	t 
T 	rifr 

Note :— ttms 1 to 11 must be fil{ed in by all applicants WhelhW Unzetted O 

	

• 	non•gazete.d. 	 . 

1. ;TTTT/Name ALJfUJd)f' 9/1l1V 
9T,7 

 • 	
LOave rules applicablos  

/Post held 	 . 	 ,... 	 . 

4 
fltnartment, Jfice and Section . 	. 	 C,it4TP' •2$"—i 

5, 	 . 	 . 	 oo/1 f1Uoa- 
• 6. rtmr tr 	 TTT 7rT 57 

rr, 	Tt 	rr rr 	rfr 
-iouqq rFnt Rjtowgflcc. C nVeVanC 	"WflO 	. S5 

 

or ether cmaansatery 2!i 	oc'es •tirown In 
tho nreent nrc. 

7 	ftqWft 	fT 4qfir. aflT 	 % 
and porios of leavd 

epo!iod for and c1afe from which rfquir, 	4Lf 'ta. 2 

\. 

	

• 	
. 	 it 	. 	

r' 	' Sundays and holiavs. If any propnsed to bo 
p.qc1p /sufuixd/to leave. 	 QA 

9. R1l 

Ground on wl'Jch loavq is snplied fc 

	

• 	10. fri 	l 	 af: 

Date of return from last leave, and the naje 	 )---<__- 
an nriod of that lea'e. 	 - 

IL ......... 
fzi1 	9T ifY / I propose/do not qropose to avail 

• 
 

myself of laws travel cocssion in the block years........... 
.. 	 durinq the ensuing Iavo. 	 •• 	

c\- 
af 	fT 

• 	3N 	W 	 rT 	Mfcff q 1'TYT 

ttr frr 	r fzrfr 	r fr' rii 81 () li)/t1kr 
• 	irtrft . 	33 k f1TT 1 	(fl (III) 	 ei I 

ni I undartako to rotund the diferonce between the leave salary drawn 
during leave on average pay!commutod leave and that admissible during leave 
on half average pay/half pay Ieve, which.would not have been admissible had 
the proviso to F.R. 81 (b) (ii) I,rule 11(c) '(iii) of the Revised Leave Rules. 
1933,notbeen applied in the evencof my retirement from service 
or tJurna ?hl,curr!vft,VofIt'.s  MIAd 
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uwaati B&nCh 

Dated- 28.11.2004 

Sub : Prayer for grant of Medical Leave with station 
leave permission. 

Ref : My earlier representation & your letter No. 
QL-0/07/04-05/84 dtd. 20.08.20040 

Sir, 

With reference to the above subject I do hereby 

attached SR-I along with Nedical4ertificate. 

That Sir, as this Medical case happens in 1st 

time in my 8 years service life, I am aware about Medical 

rules, and therefore, it r€quested my case may kindly be 

considered sympathetically. 

That Sir, as per doctors' advice I am on bed 

rest up to 27.12.2004, and I expect to join on my duty 

by 29th Dec'2004 positively with fitness certificate. 

Thanking you, 

Encloz 1. SR-I 
2. Medical certificate. 

Yours faithfully, 

Sd/- A.lamgir Hussain Laskar 

C A. H. LASKAB ) 

0/0 GMTD, Nagaori. 

4ts€q, 

Attestei 

A i f:.t3 
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Bharat Sanchar Nigam Ltd. 
• 	(A Govt. of India Enterprise) 

Office of the GeneraLManager Telecom District 	S 

Nagaon--782001, Assam 

18 DEC 2009 

Guwahati B&nch 
_i1 

The Divisional Engineer (P&A), O/o the GMTD Naadn proposed to hold an 
inquiry against Sri A. H. Laskar, (Stenogripher)to Deputy General Manager, 
Nagaon the then TDM, Nagaon, for removal from service Under rule 33(B) sub-rule (i) of BSNL Conduct, Discipline and Appeal Rules 2006. The substance of. 
the imputations of misconduct or misbehaviour in respect of which the inquiry is 
proposed to be held is set out in the enclosed statement of articles of charge 
(Annexure-I). A statement of imputations of misconduct or misbehaviour in 
support of each article of charge is enclosed (Annexure-il). A list of documents 
by which, and a list of witness by whdm, the articles of charge are proposed to be 
sustained are also enclosed (Annexure-Il and IV). 

Sri A. H. Laskar, (Stenographer) is directed to submit within 15 days of the 
receipt of this memorandum a written statement of his defence and also to state 
whether he desires to be heard in person. 

He is informed, that an inquiry will be held only in respect of those articles of 
charge as are not admitted. He should, therefore, specifically admit or deny of 
each article of charge. 

Sri A. H. Laskar, (Stenographer) is ftzrther informed that if he does not submit his 
written statement of defence on ro before the specified in para 2 above, or does 
not appear in person before the Inquiring Authority or otherwise fails or refIises to 
comply with the provisions of rule 33(B) sub-rule (i) of BSNL Conduct, 
Discipline and Appeal Rules 2006, or the orders/directions issued in pursuance 
of the said rule, the inquiring authority may hold the inquiry against him exparte. 

The receipt of the memorandum may be acknowledged. 

Deputyneager 

To, 	 O/o the GMTD, Nagaon 

Sri A. H. Laskar, (Stenographer) 

No: QL-0/06-07/07 /'u 	Dated at Nagaon the 05th April' 2007 

A.H.  I_@shat-C9+e-noUTap ),~~ 
10 L* JL,cLd i\1' 	4a 1,  

V— YtAlToa., V 11 P Ci7a' 
Pc.— 	giD , - ech 	(64. 

Attested 

—a- Adi 
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ANNEXURIE-I 

Statement óf.articles of charge framed against Sri A. H. Laskar, (Stenographer) 

Article-I 

That Sri A. H. Laskar, while functioning as (Stenographer)., to DGM, under Deputy 
General Mangaer, Nagaon during the period from 31.03.2004 to till date it is found that 
he is absent from duty without intimation or leave from 31.03.2004. 

lb 

Att Sted 
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Statement of imputation of misconduct or misbehaviour insupport of articles of 
charge framed agaiiist Sri A. H. Laskar, (Stenographer) 

Article-I 

That Sri A. H. Laskar, while functioning as (Stenographer) to the then 1DM, Nagaon, 
under Deputy General Manager the then TDM, Nagaon during the period from 
31.03.2004 to till date it is found that he is absent from duty without intimation or leave 
from 31.03.2004 and hence it is. a misconduct on his part under rule 5 sub-rule (6) of 
BSNL Conduct, Discipline and Appeal Rules 2006. 

Attested 
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ów'ëhtrch 
• .1' 	... 	 ANNEXURE-IJI 
1. 	•', 	 '. 

List of documents by which the articles of charge framed against Sri A. H. Laskar, 
(Stenographer), are proposed to be sustained. 

j S/L I 	From To I 	No of ELI I 	EL submit ion EL Sanction Ground of Remarks days I Absent I 	Date Date Leave 1 31.03.04 Till date 1091 Absent - - 

'I 

Attet -' 

AdvoCate 
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ANNEXU1E-IV 

• 	•.:'. ".' 'List of witries by whom. the articles of charge framed, against Sri A. H. Laskar, 
(Stenographer), are proposed to be sustained. 

1. Sub Divisional Engineer (HRD) 
0/0 the GMTD, Nagaon 

Attest ' 

'XI 
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BHARAT SANCHAR NIGAM LIMITED 
(A Govt of India Enterprise) 

• 	 OFFICE OF THE GENEL MANAGER TELECOM DISTRICT 
Nagaon(Assani)-782001. 

No.. VIG-22/GMTD/NGG/08-09/0 1 	 Dated at Nagaon the 24th  Nov/2008. 

11 

Md. A.H. Laskar, Steno, Olo the GMTD/Nagaon is hereby 
informed that the Memorandum No.QL-0/06-07/52 dated at 5th  April/2007 
issued by the D.E.(P&A) O/o the GMTD/Nagaon is hereby withdrawn 
without prejudice to take further action which may be considered in the 
circumstances of the case and with the intention of issuing fresh charge sheet 
on the same charges by the competent authority. 

To, 
-Md. A.H. Laskar, Steno 
O/o the GMTD/Nagaon. 

r 
Ti 11' 

i 	DEC2009 

Guwahati Bench 

Divisio 	ngineer(P&A) 
Olo the GMTD/Nagaon. 

Attested 

l6voi-4te 
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Bharat Sanchar Nigam Limited 
• :.*' 	

. 	 : 	(A Govt of India Enterprise) 	 . 18 DEC 209 
O/o the General Manager Telecom District 	 - 

Nagaon-782001 (Assam) 	 C1IWahki Bench 
,______ 	,- •• 	 . - 

{j VIG-22/GMTDf1'.GG/0809/02 	 Dated at Nagaon the 10th Dec/20iJ 

MEMORANDUM. 

I. The Divisional Engineer (P&A) O/o the GMTD, Nagaon proposed to hold an inquiry 
against Md. . A.H. Laskar, Steno O/o the GMTD/Nagaon under .Rule-36 of BSNL Conduct 
Discipline and Appeal Rules-2006. The substance of the imputations of misconduct and 
misbehavior in respect of which the inquiry is proposed to be held is set out in the enclosed 
statement of articles of charge (Annexure-l). A statement of imputations of misconduct or 
misbehavior in support of each articles of charge is enclosed (Annexure-Il). A list of documents 
by which, and a list of witness by whom, the articles of charge are proposed to be sustained are 
also enclosed(Annexure.iII&IV) 

Md. A.H. Laskar, Steno directed to submit within 15 days of the receipt of this Memorandum a 
written statement of his defence and also to state whether he desires to be heard in person. 

He is informed that an inquiry will be held only in respect of those articles of charge as are not 
admitted. He should, therefore, specifically admit or deny of each articles of charge. 

Md. A.H. Laskar, Steno is further informed that if he does not submit his written statement of 
defence on or before the specified time in para-2 above or does not appearin person before the 
Inquiry Authority or other wise fails or refuses to comply with the provisions of RuIe-36 of 
BSNL Conduct, Disciplinary and . Appeal Rules-2006 or the order/directions issued in 
pursuance of the said Rule, the Inquiry Authority may hold inquiry against him ex-parte. 

Attention of Md. A.H. Laskar, Steno is invited to Rule-22 of BSNL Conduct, Disciplinary 
and Appeal Rules-2006 under which no employee shall bring or attempt to bring any politicalor 
outside influence to bear upon any superior authority to further his interest in respect of matters 
pertaining to his service in the company. If any representation is received on his behalf from 
another person in respect of any matter dealt with in this proceedings, it will be presumed that 
Md. A.H. Laskar, Steno is aware of such representation and that it has been made at his instance 
and action will be taken against him for violation of Rule-22 of the BSNL Conduct, 
Disciplinary and Appeal Rules-2006. 

The receipt of this Memorandum may he acknowledged. 

- .~z 
Divisio Engineer(P&A) 

o the GMTDfNagaon. 

61 

Atteted 

AaaV 

To, 
•..../Md. A.H. Laskar, Steno. 

O/o the GMTDfNagaon. 
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ANNJLXUR 

Stateifl' of articles of birgC frmtd against Sri A. 11. Laskar, (StenograPh). 

Aif 	
Article-I 

• 	 That Sti A. H. Laskat while functioning as (StenograPhet). to DGM, under Deputy 

General Maigaer, agaOfl,dUh1g 
the period ftom 31.03 2004 to till date it is fóund that 

• 	-t 	
h i' absent' from duty vitbOUt ilitimatiOn or leave from 31.03.2004 

Attested 

• 	
'I 
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Od 

UWh4i 	'ch ANNEXIJRJ-IJ 

Statement of imputation :of miscohdtor misbeavjor in support of articles of charge framed 
against Sn A H Laskar, (Stenographer) 

Articles-I. 

That Sri A.H. Laskar, while functioning as (Stenographer) to the DGM, Nagaon, under Deputy 
General Manager the then DGM, Nagaon during the period from 31-03-2004 to till date it is 
found he is absent from duty without intimation or leave from 3 1-03-04 and hence it is a 
misconduct on his part under Rule 5 sub-rule (6) of BSNL, CDA Rules-2006. 

Advo - e 
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12 DEC 2009 	J 
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NJLXURIt-lli 

List of documents by which the articles of charge framed against Si i A JI Laskar, 

(Stenographer), are proposed to be sustained. 
Remarks 

Attested 

a 
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ANNEXUR&W 

List of witness by whom the articles of. charge Tframed. against Sri A. H. Laskar,  

(Stenographer), are proposed to be sustained 

1. Sub Pivisional Engineer (HRD) 
0/0 the GMTD, Nagaon 

1. 

Attested 

Adto- te. 
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0/c the GMTD/Nagaon 

rated at Kalain, the 23.01.2009 

Sub: 	Written statement of defence. 

Ref: Memorendum No. Vig-22/G MTD/NGG/0809/02 dated 10-12-2008 

Sir, 

18 DEC2009 

Q? Bnc 

Most humbly I beg to state that I was admitted to G.D. Nursing Home, Nagaon on 26-03-
2004 with intimation to Sri. J. L. Gautam, the then DGM(BSNL), Nagaon and I have sent one leave 
application in plain paper to him through messenger. - 

That Sir, I was seriously ill at that time and lying in the hospital bed when some unknown 
youth came to my room and threatened me with dire consequences if I did not left Nagaon 
immediately in presence of Mr. A. M. Khandakar, Sr. TOn, O/o the GMTD/Nagaon and Md Khairul 
Islam of Haibargaon a friend. 

That Sir, those youth who had threatened me were very notorious and dangerous which I 
came to know later and for that I did not dare to inform police and as soon as slightly recovered I 
left Nagaon. 

That Sir, it took very long time to recover and for that I prayed to sanction leave up to 27-12-
2004 in plain paper which was sent by registerd post. 

That Sir, before I fully recovered my mother fell ill due to old age and I am the only person 
to look after my mother and for that I was unable to concentrate in other work, and fogot to send 
SR-I as per rule. 

That Sir, I am a handicapped person and my native is in the district of Cachar in Assam. I 
have requested since long for my transfer to Silchar SSA as I could not bring my mother to Nagaon at 
this stage.Moreover I was afraid of coming to Nowgong because of physical assault as explained 
above. 

In the circumstances, I beg to request you most cordially to relieve me from the charges 
framed in the memorandum. Necessary SR-I dully filled up is sent herewith for your kind 
consideration 

Thanking you, 

Yours fithfully, 

Y (A. H. L.ASKAR) 
Stenographer — Il 
ViI-Khelma-Vll 
P.O. Gumra Bazar 
Dist-Cachar(Asszm) 

Atte.ted 

Advote 



Dated at Nagaon, the 8.11.09 

Sub - Joining ReDo. 

Sir, 

I do hereby reported to join on my duty at 

forenoon of 08.12.09. 

Thanking you, 

Yours faithfully, 

Enclo; 
Sd/- Alaingir Hussain Laskar 

SR-I 

Medical certificate 
	Steno-Il, 0/0 the GN/BSNL, 

Nagaon. 
2 copies. 

a44 A 
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Dated at Nagaon, the 08.12.09 	Guwhati Bendh 
TTThT 	41ZPft 

Sub :- Bequest to receive joining report. 

Sir, 

Most respectfully I beg to su1it that I was 

on prolong leave due to my physical illness and subsequently 

my mother fell ill and because of that I could not join 

my duties. I also beg to inform you that I am a physically 

handicapped person. 

That Sir, to-day I wanted to join my duties as 

any mothers condition is stable. But when I have sudtted 

my joining report to the SDEOUD) 0/0 the GM, BSNL, Nagaon 

he has refused to accept my joining. I have also approached 

to the DE(Admn) to accepting my joining who has also refused 

to accept. 

In the circumstances I beg to request your goodseif 

to issue necessary instruction to accept my joining to 

uphold natural justice. 

Thanking you, 

Yours faithfully, 

Enclo: 1. Joining Application. 
2, SR-I 	3d!- Alamgir Hussain Laskar 
3. Medical certificate 	Steno-lI, 0/0 the GM/BSNL 

(2 copies) 	 Nagaon. 

Xc4i4& 

Attested 
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1, 

.1NTHE CENTRAL ADMINISTRATIVE TRIBUNALZ 
- 	\ GUWAHATI BENCH AT GUWAHATI 

	

1 	 O.A. No.270/2009 'n 
Shri Alamgir Husssain Laskar 	 Applicant 

-vs- 

Bharat Sanchar Nigam Ltd. & others 	. . . Respondents 

(Written statements filed by the respondent No. 2 to 4) 

The written statements of the above noted respondents, are as follows: 

That the copies of the O.A. No.270/2009 (hereinafter referred to as the 

"application") have been served on the answering respondents. The 

respondents have gone through the same and understood the contents thereof. 

The interest of the respondent No.2, 3 and 4 are same: Hence this written 

statements has been filed as a common to all of them. 

That the statements made in the application, which are not specifically 

admitted, the same are hereby denied by the respondents. 

That before traversing the various statements made in different paragraphs of 

the application, the respondents feel it expedient and necessary to bring in the 

following facts and the information to the notice of all concerned for proper 

adjudication of the matter: 

	

A. 	That the Government of India pursuant to the New Telecom Policy, 1999, 

decided to set up a company under the name and style as Bharat Sanchar 

Nigam Limited (hereinafter referred to as the 'BSNL'). The said BSNL has been 

registered and incorporated under the Companies Act, 1956 on 15.9.2000. The 

date of Certificate of Incorporation of the said BSNL and the commencement of 

business is 15.9.2000. The said BSNL is a Govt. Company under Section 617 

of the Companies Act, 1956 and is a body corporate. The BSNL is a State 

$ 	1'4 	-ithin the meaning of Article 12 of the Constitution of India as the Central 
S.D.E. (LetaI 

q-i'1 3rYT 
Office of, 	G.M.T.D. 

)TM7,UUM 

B.S.N.L., Nçon 
th_ UZ4. 	1. 1Ji. 	tT1 
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2 	1 	11 MAR 2010 

- 	 Guwahati Bench 

Government has its deep and pervasive control in the affairs of the said 

company. The Govt. of India as a matter of policy has transferred all the assets 

and liabilities of the Telecom Services and the telecom operations to the BSNL 

with effect from 1.10.2000. 

That the applicant habitually started to remain absent from office / duty very off 

and on without any prior intimation particularly when the General Manager is 

out of station. Considering his habit, the authority of BSNL asked him to submit 

explanation as to why he remained absent on 2.7.2003 vide letter No.QL-03-

04/14 dated 2.7.2007. But the employee did not bother to respond to the said 

notice. Similarly the employee again remained absent without any intimation to 

the office from 15.12.2003 onwards. This time also a notice was given to him 

directing him to report for duty vide letter QL-0107/03-04115 dated 23.12.2003. 

Thereafter the applicant again remained absent from duty since 31.3.2004 

without any leave or intimation to the office. Therefore, he was served with a 

telegram vide No.XT/1600/17-4-2004 dated 17.4.2004 and thereby he was 

asked to report for duty. In spite of all these notices, the employee remained 

absent from duty without any intimation or leave and for which the Department 

issued another message vide No.XT/1400/24-7-2004 as a Second Remainder 

directing him to report for duty. Another letter was also issued to the applicant 

vide No.QL-0/07/04-05/24 dated 20.8.2004. Thereafter another communication 

has been made to the employee vide letter No.QL-0/07/04-05/26 dated 

28.9.2004 thereby asking him to report for duty for settlement of leave and also 

release of salary. Similar communication has been made vide No.QL-0/07/04-

05/26 dated 12.10.2004 thereby asking him to report for duty. All these 

communications were made in the given address of the employee. 

The copies of the said communications dated 2.7.2003, 

23.12.2003, 17.4.2004, 24.7.2004, 20.8.2004, 28.9.2004 

and 12.10.2004 are annexed as ANNEXURE: RI, R2, R3, 
R4, R5, R6 and R7 respectively. 

That considering the incorrigible conduct of the applicant, another letter was 

issued to him vide No.QL-0-07/04-05/29 dated 1.11.2004 and he was thereby 

asked to explain as to why disciplinary action would not be taken against him 

for his lapses. But the applicant failed to respond to the said notice. Thereafter 

rn~
the competent authority of BSNL issued the notice vide No.QL-0/7/2005- ? €4i  

Ai~  

S.D.E. (LeqaI 
3tI—TEi tffET! 

Once o 	G.M.T.D. 
Z*cc: 	-TrTr 

B.S.b.L i4ajaon 
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Guwahati Bench 
JLTt 

2006/38 dated 30.4.2005 and thereby asked the emp lovee as 	h~vh-67  

absent from duty from 1.4.2004 should not be treated as "DIES-NON WITH 

BREAK IN SERVICE". The said letter was sent under registered AD post. But 

there was no response again from the applicant. 

The copies of the said communications dated 1.11.2004 

and 30.4.2005 are annexed as ANNEXURE: R8 & R9 

respectively. 

That as an alternative measure, the competent authority of BSNL took up the 

matter with the Superintendent of Police, Cachar and Nagaon districts with a 

request find out the whereabouts of the applicant. The competent authority of 

BSNL umately issued the order of DIES-NON with break in service of the 

applicant vide letter No.QL-0/07/2005-2006/41, which was duly received on 
- 

behalf of the applicant. The public notice was also issued and published in the 

ASSAM TRIBUNE dated 6.11.2006 by the BSNL. By the said public notice it 

was published for all concerned that the applicant was absconding from 

31.3.2004. The said notice was said to be the final notice. 

The copies of the said letter dated 28.6.2006, letter duly 

served on 22.8.2005 and the public notice dated 6.11.2006 
1 11 

are annexed as ANNEXURE: RIO and R1A respectively 

That in the meantime, the BSNL office, Nag aon 	under 

Section 68 of the Cr.P.C. issued by the learned Court of SDJM, Hojai, 

Sankarnagar in connection with Case No..C.R.463/04 under Section 138 NI Act 

read with Section 142 of the NI Act and Section 420 IPC thereby directing the 

applicant to appear and surrender before the court on 8.2.2006. By the said 

summons the learned Criminal Court also directed the DGM, Nagaon Telecom 

Division to cause the service of the said summons and for return of service 

,4'arIy. But due to non-availability of whereabouts of the appflcant the said 

summons couki not be serveoth L 

authority also was served with the copies of order passed by the learned said 

criminal court in connection with the said criminal case on 9.12.2004 and 

6.1.2006. Copy of another summon in connection with the above noted case 

was again served on the BSNL thereby fixing the matter for appearance by the 

pccused / applicant on 27.3.2006 

• 	 • S.D.E. (Legat 
3IiIUriI (ircic) 

Office of the G.M.T.D. 
• 	

1TA144 	 1Trs.iitc1' 

B.S.N.L., F4agaon 
.V.t!Lt!.alc1  

From those documentary evidences relating 
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to ongoing criminal proceedings, it is very much clear that the delinquent 

employee I applicant is absconding and not attendig his duties in order to 

evade arrest by police or by the criminal court in connection with the aforesaid 
ZC 

criminal case. Therefore, he is playing the tricks by choosing a path to avoid 

arrest by police and conviction by criminal court and at the same time to save 

his service in the name of illness without sufficient proof and even not asking for 

grant of leave in a manner as required under the law. 

The copies of the said summons dated 6.1.2006, order 

dated 9.12.2004 and 6.1.2006 and summon dated 

21.3.2006 are annexed as ANNEXURE: R42, R13, R14 1 R15 

and RIG respectively. 

	

F. 	That a disciplinary action was proposed to be taken against the applicant and a 

memo was issued vide No.QL-0/06-07/07/52 dated 5.4.2007 for the charges as 

annexed thereto. But the said memo was withdrawn without prejudice to take 

further action vide memo No.VIG-22/GMTD/NGG/08-09/01 dated 24.11.2008. 

The applicant at this stage came to know well about his conduct and the steps 

being taken by the authorities of BSNL to bring him to book through the 

provisions of law. As a matter of precaution, the applicant again played another 

game and thereby submitted his joining report through the dispatch section on 

8.11.2009 showing therein to have annexed the leave application Form in SR I 

and two copies of medical certificates. By another communication dated 

8.12.2009 he has shown to have report for duty and to accept the joining report 

showing to have enclosed the joining application, SR I Form and medical 

certificates two copies. These documents are annexed to the application at 

page 41, 42, 43 and 44. But the applicant has played another game by not 

enclosing any such copy of SR I and medical certificates as shown to have 

annexed to those documents. In fact the BSNL received those documents along 

with the SR .1 Form and two medical certificates through post opjyon 

11.12.2009. In the SR I Form, application for leave, he has shown the period of 

leave from 28.12.2004 to 8.12.2009 whereas he has been all along on leave 

w.e,f. t L2004 onwards. He has also indicated the date of return from last 

leave as "Does not arise". The two medical certificates allegedly issued by the 
r 	 - 

Silchar Medical College Hospital and by another attending doctor are dated 

4.12.2009 and 30.11.2009 pertaining to treatment of one Bilatun Nessa,not 

S.D.E. (Le9aI 
1-1 3rf)rzTfl 

Office of the G.M.T.D. 
1tW 

B.S.N.L., F4agaOfl 
f. 	. 	- 	. 
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for the applicant So it is a clear camouflaging of the entire issue of grounds for 

leave and also falsification of evidence. 

The copies of the said letter dated 11.12.2009, 8.11.2009, 

SR I Form and the two medical certificates including the 

photocopy of the postal envelope are annexed as 
R ANNEXURE: R6, R17, R18, R19 and R20 respectively. 

That the competent authority of BSNL therefore having no other alternative 

decided to hold an enquiry to take disciplinary action against the applicant as 

provided under the 'BSNL Conduct, Discipline & Appeal Rules, 2006" 

(hereinafter referred to as the 'CDA Rules'). Accordingly the competent 

authority vide memo No.VIG-22/GMTD/NGG/08-09/02 dated 10.12.2008 

informed the applicant that the disciplinary authority has proposed to hold an 

enquiry against the applicant under Rule 36 of the CDA Rules for the Article of 

Charges as in Annexure I and Imputation of Misconduct and Misbehaviour in 

support of Article of Charges as in Annexure II and the list of documents and 

witnesses as in Annexure Ill and IV appended thereto. Under the Clause 5 of 

the said memo it was also specifically mentioned that the applicant would not 

bring or attempt to bring any political or outside influence in respect of matter 

pertaining to his service. On receipt of the said memo dated 10.12.2008, the 

delinquent employee submitted his written statements of defence on 23.1.2009. 

In his defence the delinquent employee gave a differenLpicture other than his 

physical ailment and seemingly the main cause of his abstention from duty is a 

threat received by him from the local unknown youth. The other reason of his 

absence from duty has been given as his mother's illness. Regarding the 

application for grant of leave, he has given a very unclear statement without any 

proof or any supporting evideri1ce annexed to the said defence written 

statements. 	 / 

That contrary to the provisions of law, the applicant indulged in to put pressure 

by political influence on the authorities of the BSNL and as a matter of fact, the 

employee could manage in writing letters from the Central Cabinet Minister, Sri 

Santosh Mohan Deb strongly worded to do favour to the applicant. In two 

occasions, once on 23.8.2006 and the other dated 10.2.2009. In reply to the 

said letters the highest authority of Assam Telecom Circle was pleased to give 

the reply to the said Union Cabinet Minister vide DO letter dated 17.3.2009. By 

S.D.E. 'Legalt 

3U-i1 3dTZT1 
Office of the G.M.T.D. 
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the said letter dated 17.3.2009, the said authority of BSNL clarified the stand of 

the BSNL and rejected the request of the Cabinet Minister. The contents of the 
\ 

said letter is very clear and speaking, which may be allowed to be referred and 

relied upon at the time of hearing. 

The copy of the said reply dated 17.3.2009 is annexed 

hereto as ANNEXURE: nit. R.,3 

~ Z000,  zl--~ 
	PARAWISE REPLY 

That with regard to the statements made in para 1, 2 and 3 of the application, 

the answering respondents state that the applicant allegedly submitted his 

joining report on 8.11.2009 and also his letter dated 8.12.2009 mcI ing SR I 

Form dated 8.12.2009 supported by two medical certificates is not co.n 

fact the said documents were sent by post to the BSNL by the applicant and the 

same was received on 11.12.20fl9. As the person was not physically present 

and his joining report was not supported by fitness ceri u'éi9 fi 

attending doctor, the applicant could not be allowed to join in service as 

provided under Rule 24(3)(a) of CCS (Leave) Rules, 1972. The fact remains 

behind is that on 10.12.2009 at about 3:00 PM he came to the office of the GM, 

Nagaon to attend the hearing of discipHnary proceeding as charged officia 
-z__ 	 ----- 

submitted no joining report and he left the office after attending the disciplina 

proceeding. 

Zf 
That with regard to the statements made in para 4, 4.1, 4.2, 4.3 and 4.4 the 
respondents state that these are all matters not connected with the matter of 

unauthorized absence from duty. If the applicant states that he is medically unfit 

or unfit to render any further service due to physical incapacity, in that case it 

would be a case for him for compulsory retirement on medical ground. From the 

records and the statement of the applicant, it is found that the same are 

contradictory and inconsistent. According to the applicant, he was under 

treatment from 1.4.2004 to 4.4.2004, whereas medical certificates show that it 

was from 5.4.2004. The applicant was released from G.D. Hospital on 

11.4.2004 with advice to report for Dispur Polyclinic, but he defied the advice of 

the doctor and went to his residence. The respondents also state that if the 

applicant submitted any leave application with Station Leave permission 

	

44 	 prough any third party as alleged, the same was never received by the BSNL 

SD.E (LM 
3q-jg;T 3d%tW' 

Office of the G , WTA.  
n3Tzñ 

B.S.N.L., NagaOfl 
1L 	. 	

• 

/ 
	 CjA 
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office. The so called application dated 5.4.2004 for grant of medical leave was 

nothing but an application on plain paper without any medical certificate 

attached thereto as in Annexure Al. The alleged second application dated 

12.4.2004 was also not received by the office of the respondents and what was 

that is also not known. 

That with regard to the statements made in para 4.4 as in page 5, (should be. 

4.5), 4.6, 41 and 4.8 of the application, the answering respondents reiterate the 

foregoing the statements and state that no telegram was issued on 3.8.2004 as 

stated by the applicant. In fact telegram was issued on 2.8.2004 asking him to 

join in duty. In this connection the respondent state that nothing is admitted 

which is not borne on records or contrary to records: The applicant is trying to 

suppress his default and trying to show something else without any proof or 

evidence. 

That with regard to the statements made in para 4.9, 4.10, 4.11, 4.12, 4.13 and 
4.14 of the application, the answering respondents reiterate and reassert the 

foregoing statements and state that the leave application as alleged to have 

been submitted is itself defective and not covering the entire period for grant of 

leave on medical ground. Moreover, as a legal requirement, the applicant failed 

to submit the fitness certificate on his own behalf, rather he submitted two 

medical certificates relating to somebody else as stated hereinabove. 

Therefore, the applicant could not be allowed to join in duty for non-compliance 

of requirement of law. Moreover, the applicant is on leave for more than five 

years and his leave cannot be granted by the authority of the Nagaon SSA or 

the Circle Office, Assam as the power is vested with somebody else as 

provided under. Rule 12 of the CCS (Leave) Rules, 1972. It is admitted by the 

applicant in a very tacit manner and tactfully that he sent the joining report by 

post as in para 4.13 of the application. Under the above facts and 

circumstances and as admitted by the applicant, unless the mater of granting of 

leave is settled, the respondents cannot release any pay to the applicant. In this 

connection, the answering respondents also feel it to be pertinent to, state here 

that this Hon'ble Tribunal vide order dated 19.2.2010 directed the respondents 

to allow the applicant to join in service provided by following the provisions of 

Rules. The applicant after getting the said order, came to the office of the GM, 

Nagaon and dropped the joining report very stealthily to the Dispatch Section 

by dropping it there left the office and not to return or to remain in office and 

S.D.E. (Legal? 
31-a 	çfr 	(uiPiu) 

Office ol '' G.M TO. 
13CL 	-'7 	tsjjcJ, 

B.S.N.L., Yqon 
f. n. Wd. 	- . 10 II14 
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up till now his whereabouts is again not known. The authority of the BSNL 

therefore are constrained to go for issuing another show cause notice to him as 

to why he has left the office after submitting the joining report at least through 

the Dispatch Section. This fact itself is enough to speak about the conduct of 

the applicant. The main reason as it is understood, is his fear to face the police 

and to get arrested for the criminal case as stated above. 

That with regard to the statements made in para 5.1 to 5.7 the answering 

respondents state that the grounds apparently attempted to be set up by the 

applicant are no grounds at all in the eye of law as nothing is supported by any 

law, rules or any cogent and irrefutable facts and evidence. Hence the 

application is filed without any legally sustainable ground and the same is 

therefore liable to be dismissed with cost as devoid of any merit. 

That with regard to the statements made in para 6 and 7 of the application, the 

answering respondents state that the applicant is all along trying to keep away 

from availing the requirement of law in connection with granting of his leave and 

he is suppressing many material facts and evidence to cover up his own 

misconduct. He never came out with clean hands to justify his claim for grant of 

leave on medical ground, instead he has been keeping away from the control 

and authority of the respondents. 

That with regard to the statements made in para 9(i) to 9(v) at page 12 [which 

should have been 8(i) to 8(v)] and 9 at page 13 of the application, the 

answering respondents respectfully submit that under the facts and 

circumstances of the case, relevant laws and rules and the evidence on records 

and the statements made hereinabove answering the various allegations made 

by the applicant and rebutting the grounds, the applicant is not entitled to any 

relief whatsoever and the relief sought for being untenable in the eye of law; the 

application is liable to be dismissed with cost by holding it as devoid of any 

merit. The answering respondents also respectfully submit that the interim order 

dated 19.2.2010 passed by this Hon'ble Tribunal directing the respondents to 

allow the applicant to join in service may also be vacated / modified or altered 

as the applicant himself again has played foul with the respondents under the 

cover of the said order by dropping a joining report through the Dispatch 

Section and once again leaving the office without attending the office / duty 

, 

 
~%mediately thereafter and not returning to report for duty up till now. 

S.D.E. (LegaI 
3rfrzT?n (1r) 

Office of the G.M.T.D. 

	

aJL4ct' 	 ISlcfljct: 

B.S.N.L., Nagaon 

	

1~1, 	 p. t! 	a4.J.ç 

S 

[;] 
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11. 	That this written statements has been filed bonafide and for the ends of justice. 

In the premises aforesaid, it is therefore, prayed that 

Your Lordships would be pleased to hear the parties, 

peruse the records and after hearing the parties and 

perusing the records shall also be pleased to dismiss 

the application with cost. 

Verification 

l,Shri AlWVJ 	 ,Sonof 	 Pla  

aged about ZJ19 years, resident of f pf L I (3 	'—'' 	at 
present working as the SD 	 in the office of the 

....................., being competent and duly authorized 

to sign this verification do hereby solemnly affirm and state that the statements 

made in para .12A ,3G L  /-o fi are true 

to my knowledge and belief, those made in para,3C3, 3 R&3Hbeing 

matter of records are true to my information derived therefrom and the rest are 

my humble submission before this Hon'ble Tribunal. I have not suppressed any 

material fact. 

And I sign this verification on this 1 1th  day of March, 2010 at Guwahati. 

, 	 ' , 

DEPONENT 
S.D.E. ('egaI 

3cftc1I (1r) 

Office of the G.M.T.D. 
JLlcI.L 	?TTT .iIluc1, 

B.S.N L . agaon 
f: U.R. 	. iiFUrrZI 
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BHAPJ\T SANCHAR NIGAM LIMITED 	1 	1 1 MPR ?10 	51 

Office of the Teleconi District Manager 
(A Govt. of India Eiiterpri$e) .  

NAGAON::ASSAM. 	 Guwahati Bench 

No QL-/03-04/14 	 Dated at. Nagaon_12iT  JulyI2003 

To, 
SrI AiLLaskar 	

. 

Steno r4i•I 
PA to TPM/Naaon. 
C/O Md, Giasuddin Srkr 
KachariPatty, Baranmsj d, Ba rbaz.a r 

Nag aon 

5' 	Absence from duty without prior intimation. 

It has come to the notice of the authority that you are in a regular habit of 
remaining absent from duty without prior intimation whenever the TDM is out of 
station. You have been abent from duty on to-day the 2 JuIy/2003. You have 
neither taken any leave nor have intimated to this office about the absence. You 
ate therefore directed to submit' an explanation as to why an action should not 

be initiated against yoU. 
Your re,ply should be reached to the u/s within 48 hrs of receipt of this 

memo. / 

Sub-Divi 	Engineer(HRD) 
0/0 the TDjNagaon. 

to 
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ANNEXURE 	1 

BHARAT SANCHR NIGAM LIMITED 
A Govt or Incji . 7terprIse, 

Office of the Telecom Oistrict Manager 
NAGAON : :ASSAM. 

NoQLO/O7/O3O4/15 	 ted at Nagaon the 2.3rd 

To 
Md. A.H,Lakar. 
Steno Gr-IJI 
PA to TDM/Nagaon 
do Md.Glasuddin Sarkar 
Kacharipatt-y,Baramasjid 
Barebazar,Nagaon, 

Sub:- Absence from duty without prior intimation. 

Central Admfl Tuw itirwu 

11 MR ?flth 

GuNht1 B -nch 

You have been absent Irern duty since 15/12/2003. You have neither taken 
any leave nor have intimat'd to this office .keport to duty immediately. 

$QJD) 
O/o,theTDM/Nagaon. 

Copy for Information and necy action to 
The Sr.Accounts Off icer(Cash), [3SNL, 0/0 the TDM/1\agaon. 

/óthe74agaon, 



BHARAT SANCHAR NIGAM LIMiTED. 
A Govt of/nd/a Enfrrpr/se) 

OFFICE OF THE GENERAL MANAGER TELECOM 

—: Ik&M - 

XT/1600/1?-4-2004 

To 
MU.A.H.Laskar 

. S/o Late AbduIMoUn LasKar 	 ;. 
Vffl:-Khelma VII, PO:-Gurnra Bazar 	 v 

, 	P$:-Kgarh,Dst-Cachar,ASarn 
th 

No.QL-O/07/04-Q5/i% 	a;a You have been absent from duty since 

3110312004 aaa You have ne ithe taken an 'ave nor, have Intimated to this  

office aa Report to duty imedaeiy aa Copy t tne s"AOc) fc1 info' mation & 
necy action aaa GMTD/Nagaon for kind information aaa 

=SDE(HRD) 
0/0 the GMTDagaon 

Dy General Manager Te'ecom 
Nagaon SSA 

Sub-Dhuiia E ineef (Admt.) 
ISNI, OIálfl 	.M., NeO1 

191c- 
Cetocpy  

OW  
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'' 	ANNEXURE K7  
PI  I3NARAT SANCHAR NKAM LIMITED 

(A Co1.o(Jndis Enterprtse) 
0J?IrICE or TJJ) CThi?R4L MANACER TELECOM DSTRJCT 

/ 
o.QL/07/04-05/26 	 I)atod at Non the 12 th0oI/o04J 

J To 

I-askar  
Viii- Khelma VU, P0- Gumrabazar 
P.5- Kb,District-Cachar(Assazn). 

Sub- Absent from duty without prior approval from competent authority- Rcg. 

Ref- 1)Th4 office tolqpwyl dsted:- 24/07/2004 and reminder letter of oven no. 	 Guwah ¶i c,h 
Dated 20/812004 and Dated 28/8/2004, 

2) Your app1icaton for n aferletor atcd 1715/2004 AlTo the CGMT/aFL 

With rcfnvonce to LOYOvc cited ubj.ct the ukidoraigncd is herchy roqucat you to 
intimate the following: 

The reasons for your absence from duty to the undersigned with expected date 
of your joining in duty, 
In ease of medical problem and under medical treatment you must submit 
medical certificate for absence period and the place where you are taking 
jtcatmcni 

3)/As per office record no treatment is being taken from recognize hospital under 
NagsonSSA. 
Address kfthcg tre4rnont a -Jot-c-az rncn&iozicd in ápplkation - Viii :Kiiclma P.O: 
Ounirsbsza', Dist Cachar Astnjr). 
No doctor advice has been submit:ied for llncss. 

Submit above Information with ncccssasy documents to the undersigned 
immediately to avoid further I)cpartmcntal action against for authoriac abc frcnu 
duty. Salary can be released only after sanction of lcaic by compcicnt authority. 

As you know that Nagaon SSA is headed by GM'JD and it is very difficult to run 
office without Steno/PA. Steno/PA is utmost necessary for smooth functioning of the 
office. Due to your absence from duty it causing very difficutt to run the office properly. 
Your services as Steno/PA in olo the GM1D is very essential. Therefore once again you 
arc requcstt please join duty immediately in the interest of the department,/I3SNL. 

l'his treated as most urent. 

Sub-Divisional Engnocr(1iRD) 
BSNL,0/o the GMilYNagaon. 

COrtifled 
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31-1ARAT sANC:1IAIi LNIC;AIVI UMFI'EJ) 
( A Govt. ui Juiiin Enterprise ) 

OJJCE OF T14J GJCNE1tAL MANAGER TELECOM 
NAGAON liCLECOM DJ S , IH tC NAGAON(ASSAM). 

— 
•*f i; Tc 

i-O/7/2005 2006/3S 	 f)a ted at Nagaun, the 30th  Aprii"2005 

NOTiCE 

This notice is SCIVCd to Shii A. H. Laskar S/o, talc Abdui. Matin Lmkar, 7i11 
Kliclma VLI, P.O. Gumrabazar P.S. Katigath in thc clistict of Cachai (Assa!n), a Steno 
Gr, Ill P.A , 0/u the GM TD, Nagaon. The ofhcial has been absent from his duly slitec 
31-03-2004. 

That JIui A. i-i. Lisknr ,whntittcd lctwe Sit-i application foim for (he periods 
from 01 -04-2004 to 27-122004 only on 04-12-2004 and that without any 
rumuuwidntiun or san.tiui by the Cunipuleiti Authority, Further, Stui A. i-i. Laluir is 
conlittuously ibscnt till date. 

eseiaI infilmilioll" iu-uuh Ictic's, teic.'ns and savmgraiIIs have been issued tu 

his Local addiess at Nagaun as well as his pci uiia,'CiII home address at Kheliiia VII, I '.(). 

(uniiabazai, P.S. Kaiigai'h in the district of Cachar (Assan.) to join his duty hut the 
otlicial has not tunied - - up. 

T-lER.EFORE, the Competent Authority issued this notice to Shii A. 1-1. Laskar, 
Steno Gr.II1 PA directing Ithu to send his reply within 10 (ten) days as to why his 
unauthotised absence period from 01-04-2004 to date hould not be treated as " I)IES-
NON WtTh BREAK IN SERViCE" under Rule 17-A'of Fundamental Rules. 

the Ieccipt of iliss n,iIi 	shall be atknowlcdgcd by Slid A. 1:1. Laskat. Steno 
(Jr,IJIPA. 

Divisional 1ngwcci'(P&A) 
()/ ile (3M l'I). N.ion. 

/ 
Stul A. H. Laskat., 	

: 	• 	: 

tetit) Grade 111 PA to DGM 
0/u the GM 'ID, Nagaon. 

Now  i'iopQa(IcI! 
v 

Sh.ri A. H; Laslair, 
Sb. Late ,thdul Maim Lasiar 
VIII, Khcinui VII, P.O. (iumiabai.ai 	 tO 
P.S. Ktiiigai'h, Dist. Cnehiu(assiuii). 	'. 

11 MAR ?1U 

Guwahati Bench 
Tffti?j TtJ1::; 

----- 

---------- 
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5' 	ANNEXURE P4,  

CONF11)JNT)AL. 
BHAJNf SANCHAil NIGAM LIMITED 	?4 

AA Govt oflndta Ewrprhse) • 	 OFFICE OF ThE GENERAL MAGER TELEC'OM 
NAGAO4 I WCOM DIS I )CI AGAON(A'.SAM 

Q007f2006-2007/46 	 Dated at Naon, the 28th  June 
Vol 

• 	 TheSpdt. of Police,' 
Sikhar, Disi. Cachar  
(Asam). FGLWall  Sub:- To locate whereabout in respect of Si Alamgi Hussain.Lakar, Steno Gr.-II PA. rZ 

• 	Sw 
Sn Mnnigix Huain Lsbr. Steno Gr.H PA to the Dy. General Manager, O/o the 

Ounond Miuingor Telecom 1)is,ict, 135NL, 14agaon h been unauthorisely absent from his 
duty sinec 31-03-2004. SCVQnd tellers, Telegrams and Savingrains issued to his local 
address at Nagaon and bin permanent home address at Khclma-VlI under Cachar Dist,ict 
to join his duty but the official does not turned-up. 

You are therefore ;c esled kindly to make ncccssaiy arrangement to locate the 
whercabout of Sil Alanir.Husain Laskar, Steno Gr.li PA and intimaic to the undersigned 
for taking future ncccssdry'. idtion at this end. 

Your kind co-operation in this regard is highly. appreciated. 

Yours Fithfilly 

Sri Aisrngir )ilJ1 Jskar, 	 Disional Enneer(P&A), 
S/o Late Abdul Matin Laskar 	 O/o the GM TD, I3S11L, Nagaon 
Viii.- Khelnia Vfl, P.O.- Gumishazar 	 ,y) 
P.S. KatigarlL Dist..Cachar(Asnarn). 

Copy to :- 
The Supdt. of Policc(agaon, Dist. Nagaon(Assam) for infotiitation. He is requested 
kindly to make necessary arrangcnmc'n to loiàilc thc whczcaboul of Sri Alamgir 
.1-lussain Ltskar, Steno Gr.1J PA and infimatc , to the mthdcrsigned for taking futurc 
necessary action at tjs,cnd. 

LOCMDRS$.. 	. 
r1 Manigir Husaiun Lask.ai, 

• 	do Giasuddin Sarkar, 
Kachanpatty, Baramaijid, 
l3arabazar, Naaoñ(Msam). 

	

•r 	 (SRI S. RAJ 
_( 	 r-.. . 	 Divisional Enginccr(P&A) 

• .• . 	 O/o the GM TI), I3SNL, Nagaon. 
t'I 	1 	

,) 
44,  ii 	(l1tU) 	 . 
*r5nI;, 'itu 

• 	OIothG.M.T.O. 
• • 	 • Tq. -  nr%u'r(;c.l,r t4IfHA 	il,ItI 
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Sti A. H. Laskar, Shno Or 111 PA to tht Dy. Oenei 1 Mitt' O/o the GM TI), 

Nagaon has been unaithorzcdJy absent from hs duties sc 31 () -2004 Scvra1 c1'ers, 
Tetegranis and Savingrams issued to his local 'address at Nagami and his pcnnancnt home 
addross at Kbchxi Dint Cathar to join duty, but the oflcial has not tunte4 —up. 

The ompetent .A:utho.rity therefore, decides to issue "DIES-NON WITH 
13R.EAJ.0 N SERVICE" to Sn A. H. Lask. wider FR. 17-A and a notiee has been 
issued to Si A. H. Laskar de leflcr No.QL-0/7/2005-2006/38 dated 30-04-2005 for 
submiuing his represcntalinn. But the official, did not acknowledge this notice and failed 
to sibznft his represental on or appearcd i'i person. 

NOW THEREFORE, tht Comptcnt. Autheity issues this order "DIES-NON 
WITH BREAJ( JN SERVICE" to Sn A. He Laar, Steno (ir 111 PA with effect from 
01-04-2004 under 1uie 17-A of FuiidarntintaJ Jules. Th"e order will not effect the pension 
bcne1t of the qualifying service of Sri A. H. Lakar before 01-04-2004. 

The receipt of this order shall be ackn4lcdgcd  by Sii A. H. La.kar, Stcno, Gr.1I, 

TO 
SiiA.1Lär 	- 	 l. 	 (S. Rahman) 
Steno. Cyr.117, PA to DGM 
O/o the GM TD; Nagaon 

Sn A. H. Laskar 
5/0 Late Abdul Matin Laska 
VIU.-Khelrna, P.O.:- Gumxabazar 
1!. S. :-KMifuuh, Dist. :Caehar(Assam). 

Divisional EngincerP&A) 
0!.M7D.13SNL., - 
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C,' Of orer ctd. .106 panei by  

3nkardEV Negr, in conn. with Cc-ise No. C.R.-40,')4. 

1.10 Rejak All 
v. 

Alarngir Husiln Lisk.ir 
u/s.420 I.P.Canc1 1 3/142 w.i. ':. 

	

U R 	W R 
-- 

I • l5 	cowplainut peeent. PeruseA the recor':.  

Counsil.. The notice sen( hroughregd. poh't 
returned noneec 

j•ue frss4h ixot'ice to thq azi(x,; , 6(~-,"h" •e;c. j•'c-L. 
Al so, send a copy of the order LI. 9.:1.04 to 
the npioyer of accuaed to take aictioii of fic.1..i1y 

i :..' 
nU send t.epoLt of cornplinco. 

Fix-8.2,06 for 'report. 
A

l 

• 	Sct/-. M. 1 • 

ub-DivisJ.onal Jui.ct.;.i r ,uig.is ti: 
FioJa,i, 3ankaru'v Nrtgv, 

	

'ih D C. M. 	NagaOn Telecom uIvJ:3i.ör 	fi:i: 3.tì.In; 

and nEceaEary dciOr. 
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AN'EXUU'i K 
AFPLrcAT,. FOR LEAvE L1. .. 

I to fl inst be flJcd in 	all appikatjn 	vhctb 	G.tt4 or 
. Name or a ppUint 	4( 4 ,,/z. iis-J. 1  

2. Leave Ruk; app.1icnj,Je: 
3: Post held 

 Department 1 , Oflico & SectiO0 - 	 L,, 	
1 1 MAR ? Pay :— 	+ •• 

6: House rent allcc COnvoyauce dices :- - 	
I 	rn1: or other comPnsatory ailces, drawn 	 Bench  in the prescot post. 

7 Nature & period of 1 ,011vc applied for:— 	 • 	• & dAte froiu which rquired. 	 -  
S. S u d 	& FkIi d ys, if a ny proposed to be  

prcfixcd/sufljxcd to iwive. 	 4 . Groufld on wh,.h leave and the nature :- 
10 Date of rcturn froni last leave and lhc: - 	• 

a--- c. 	, 	- ('i• t-1 	-.-' 
nature and perizd of that lcavc. 	 - 

11. 1 propose / don t Propose to ava1 r)sel1 of:1 	• 
leave traycit COflC$jfl for the block ycar 

during the ensuring •Jcae, • 	 • 
12, (a ) • J UrIdcttkc tic r1d the cJjffrancc beLwecil $ - the ICRVC  a:iry during Jc:yc 'On averac pay / Co1ntnj leave and thnt ndusjbh during 1cavc on half average pay / half ray leave wlii It 	not have becri adjrjjssjbJc had the Provision Fit 8 	b) 	ii) / i'u111/ (iii) cf the revisci Leave Ruks 1933 not bccn appiid in the even of y 	tirint from SerViCe at the end of or duo i n  the current of 1cv. (b ) I uflder[aI(e lo refund the 	sathry • drawn duriiig 	Eeavc. $:iot duc which would not Jiv hec admissible had FR-81 ( ç ) Rule II d : of th revised leave. Rule 1933 not been arphied in the even of my voluntary 

retirceut from service at the end or during the c rrcncy ol the leave. 
(C) F'uIl address whi le on leave.(ifl 

. I 	. 	O 	
• 	Signature t applicant wi date) 13. Rce3rks and / c'r 	 of the controlling Officer. 

• 	 Signt"e.( w'id, )•. 
CE:RTIt'cAT 13 tEGARD1NG ADM Swukry OF [JIIVE ( By Accountant Geijerj iu case of Gazetted Officer. ) 

l4 Certified (lint 	
for Jays frow to ____ admissible. 

under Rule 	 ci the_.. - 	••••• 
15. 	Orders if the 5flflCOotiig authoriiy,: 

S 1( TtJR It DEsl:G1TjoN 
in the anpflccnt is iirav, in any compensatory fllJowan:'o SahtIOt1iIg uthrity 
should tntc whcthcr on the ciry Clf 1eae be is likely to rcocmmendod to the some p '.t or the A tiother Post carryjig a siniilar allowa61c.3. 

• 	.... 	

• 	ceedto , 
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/ 	Admin flldp 4 foi A4fAZAR UNARM SANCHAR NPtAM I IMPTED 
GUWAHATI - 181 001, ASSAM 	 (A GOVT. or NDIt £NTIHPIL 

	

• 	 .. 	 .- - 	 -- 

	

No. : CGMASM/COMPLT-Staff 	Dated 17th Marchr209., 
T 	 . 	 Ccntrj .. . 

Sri Sontosh Mohan Dèv, 	 : 	 LG;M~va  

Hon'bIe Minister
Heavy industries & PubFIcEnterpriseS 	MAR
Govt of India,
Room No. 156 !  it floor,
Udyog Bhavan, 	 haj Bench New Delhi- 110011. 	

'.. 	

. ., • 	 Si: Your recomnandntiofl tortranskr o 70d. t 
- 	 Hussan Lasar, Steno 	m -fro Nagaon to Sdchar. 

Ref: Your D.O. letter No. 163 M(Hl&PE)12009 dated 
10-02-2009. 

Respected Sir, 
Kindly refer to your letter cited above. 

in this context I would like te- bring to your kind attention.that Md. Alamgir Hussain Laskar, 
Steno-U (at that time), do. GM TO, Napaon has been absconding from his duties since 
31 Mar-200withOUt any stated reasor, wmout any application of leave etc. 

In the mean iiñe none of the communications addressed to him by BSNL have been replied 

by the Official, YOu vIl agree, this tantamount to gross dereliction of duty on the part of the 

Official which should justify his termlnatiGri o" w.arvice. 

In fact, till date the official has not reported 4or dUty with BSNL but he Is apparently in touch 

with you to pressurize BSNL in seeing his personl goals are served. 

In view of the above facts, I regret to inform you that the transfer of Md. Alamgir Hussain 
Laskar recommended by you, cannot be considered at this stage. 

With Regards, 
Yniir.s i,,cereIv. 

C.. del 
-0040 

FAX: 0361-254-0111 

	

(1 	Copyto. 
1. GM (Admin), Assam Telecom Circle 

2.. =
Nagaon),
6ilchar), Assam Telecom Circle 

 Assam Telecom Circle 

ijaftp d 	 - 

fld. .orpnrIe OHe SI'.iuIfl I$uie,B148, BArAkhAmb flood, Now Dtd•11O 001 WebsUo: 

WfltCO ' • 	 • 	 _________________________ 

Cmptt-AIemglF H eeialn$M 06-40 ,do' 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH 	.- 

GUWAHATI, ASSAN 	. 

• 	 strUveThbunat 
mmma 	O.A.No 27.0/09 

• 	 . .. 	 J 

\ 	0 MAR 20101 	. 

Shri Alamgir Hussain Laskar. 
iwhti Bencti 	 . 

Applicant. 

-versus- 

Union of India & Others. 

Respondents. 

Rejoinder filed by the Applicant to the written statement 

of the Respondent No'2 to 4. 

The Applicant Most respectfully beg to state as under:- 

That the Applicant has filed the O.A. praying for the 

reliefs therein. The Applicant has stated in the O.A. that a 

Charge Sheet has been issued against him by the Respondents, he 

is participating in the Departmental Preceding which is separate 

and the charge is unauthorised absence. The respondents have 

filed the written statement narrating alligations of un-

authorised absence. The Applicant very humbly submits that in 

maintaining judicial process it, the Applicant honestly believes 

that it would not be proper for him to enter into contradiction 

over the matter over which the Respondents themselves have 

appointed Inquiry Officer and statements made about the 

allegations are likely to prejudice the cause of the 

departmental proceedings. The Applicant humbly submits that the 

statements in the written statement demonstrate that the 

Respondents are working with closed mind. 

That the alligations of 'habitually started to remain 

absent' in para 2B is categorically denied. The statements in 

2B, 2C, 2D are relating to the subject matter of pending 

departmental proceeding. As explained in para 1 above the 

applicant does not say any thing, and does not admit anything 

not supported by record, those which are not admitted 

specifically are deemed to be denied. 

,~\ee 	
I P^-- 
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'uwahati BencF' 
TP441d 

That in reply to the statements in para 2E it is humbly 

stated that the alligations as regards criminal cases are made 

out by the Respondents for purposes best known to them, to make 

an attempt to malign the applicant and prejudice before the 

Hon'ble Tribunal. It is stated that the cases are falsely made, 

and dismissed as such. It appears that some officials have nexus 

with the false cases. 

The statements in para 2E demonstrates that there are 

officers in the Respondent's Office who want to dispense justice 

with administrative fairness and as such the Charge Sheet dated 

5.4.2007, but another section of officials with hostility 

against the Applicant are working, fresh Charge Sheet issued, 

and makes statements about criminal cases not relevant and 

dismissed. In reply to the statements in para 2F, the Applicant 

humbly states that the Respondents have already decided to 

'bring him to book', meaning the applicant. The Applicant as 

'played another game'; 'has played, another game'. The Applicant 

as an employee under his employers humbly denies playing any 

game, and submits that the words used speaks of animosity 

against the Applicant. The Respondents are working with 

predetermined conclusion against the applicant. 

In reply to the statements in para 2G and H of the Written 

Statement it is stated that the disciplinary proceeding is in 

progress. The alligation of putting political pressure is 

denied. The Applicant as a citizen has approached Union Cabinet 

Minister and it is humbly submitted that the phrases 'could 

manage in writing letters from the Central Cabinet Minister' 

etc. are not befilling on the part of Instrumentality of State. 

It is humbly submitted that to approach Cabinet Minister does 

not connote politics or political pressure. 

That in reply to the statements in para4_and 5 of the 

Written Statement the Applicant reiterates the statements in the 

O.A., the alligation of the un authorise absence is now the 

subject matter of the disciplinary proceeding which is pending. 



JJ o 	 30 MAR 11 

Guwahati Bench 

• 5. That in reply to the statements made in para 6 of the written 

• statement,, it is correct that it is para 4.5 and not para 4.4 

(regarding telegram). The applicant respectfully states that the 

respondents are wrongly trying to project the applicant as a 

person giving wrong/ incorrect position. In para 4.5 of the O.A. 

the applicant has written '... but on 3.8.2004 received a 

telegram....'. He has never written that the telegram was issued 

on 2.8.2004. It was also written that the copy of the telegram 

was enclosed. 

6 	That in reply to the statements made in para 7 of the 

written statement the applicant reiterates the statements in the 

o.A. The respondents knew that the applicant was on leave. The 

respondents are making contradictory statements as regards leave 

salary. Respondents have released leave salary for April 2004, 

May 2004 and June 2004. It is denied that the applicant was on 

leave for more than five years. In an attempt to make the period 

of absence as more than 5 years the respondents have not allowed 

him to join duty earlier, and even after the order of the 

Hon'ble Tribunal dated 19.02.2010. It is stated that the 

Respondents are making vague statements as if they do not know 

the competent authorities, 'power is vested with some body else' 

demonstrates the same. The alligation of submitting joining 

report 'stealthily' is very hostile and unworthy. This 

alligation is denied. On 23.02.2010 the Applicant mate Sri 

A.K.Srivastava, Dy General Manager and Sri Tulsi Bordoloi, 

DE(Marketing) who told that G.M. BSNL, Nagaon was out of station 

and advised the applicant to come on the next day. Accordingly 

on 24.02.2010 the GM came and the applicant meet him in person 

and the GM told the applicant that the permision of the Circle 

Office would be necessary and asked him to wait for few days 

more. But thereafter no order of his resumption was issued. 

7. 	That the alligations in para 8.9 and 10 are denied. The in 

the above paragraphs and in the O.A. are reiterated. Applicant 

is shocked to see the alligation that he 'played foul'. This 

alligation is denied. After the order dated 11.03.2010 of this 

Hon'ble Tribunal the applicant again went to the office of the 

G.M, BSNL, Nagaon and reported for duty and submitted his 

joining report. But he was not allowed to resume duty and was 
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informed that such power is vested in the Circle Office. In this 

connection it is stated that while he went to report for duty as 

above, in view of the hostile alligations against him as 

dropping 'stealthily' and 'foul play' applicant was advised by 

•  his well wishers and friends to be accompanied with an advocate. 

Accordingly applicant was accompanied by Sri Girish Chandra 

Bora, Advocate, Nagaon Bar Association to his office. But even 

than the applicant was not allowed to resume duty and was again 

told that such power is vested with the Circle Office only. The 

said learned advocate Mr. Bora advised the applicant that since 

the matter relates to an order of judiciary the applicant should 

file an FIR before the Nagaon Sadar Police Station. Applicant 

accordingly files an FIR before the police and the same was 

numbered as GDE No 508 dated 12.03.2010. An affidavit dated 

12.03.2010 was also sworn testifying attending before the G.M., 

BSNL, Nagaon. The police has also made an report dated 

27.03.2010. 

Copies 	of 	the 	affidavit 	dated 

12.03.2010, FIR dated 12.03.2010, and 

Police Report dated 27.03.2010 are 

enclosed as Annexure N, 0 & P 

respectively. 

8. 	That an office order dated 20.03.2010 has been issued from 

the office of the G.M. Telecom, BSNL, Nagaon, citing the interim 

order dated 19.02.2010 of this Hon'ble Tribunal in O.A. No 

270/09 and Circle Office letter dated 18.03.2010, whereby the 

applicant has been permitted to join duty w.e.f. 18.03.2010 

until further order. In the aforesaid order applicant was also 

directed to report to D.E. (Admin), GMTD's office at Nagaon. The 

applicant has accordingly reported for duty and submitted his 

joining report but no further posting order has been issued. The 

applicant is daily attending office but as no further posting 

order has been issued he has not been allowed to sign attendance 

register. 

Copy of the office order dated 

20.03.2010 is enclosed as Annexure Q. 

9. That in the circumstances explained above the O.A. deserves 

to be allowed. 
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VERIFICATION 

I, Alamgir Hussain Laskar, S/a Late...M aged 

about 36 years, presently residing at All India Radio Campus, 

Nagaon do hereby verify that I am the applicant in the present, 

O.A. and as such I am fully conversant with the facts and 

circumstances of the case. I do hereby verify that the 

• statements made in Paras 1 to 8 of this rejoinder are true to my 

knowledge and I have not suppressed any material facts. 

And I sign this verification on this 28 th. day of 

March, 2010 at 

Place: 	 Signature 
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IsMl.Alamgir Hussain Laskarsageci about 

a 
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36 yrs. ,the emp]oy 	(Grade -Il #Stenogiphar) under 

neral Manager.SNLsNagaon and the son of Late Abdul 

Motingdü hereby solemnly affirm and declare as follows: 

1. That I am a citizen of India by birth.Thi is true. 

That I 	an employ ee under General ManagersBSNL.sNgon 

This i5 t. 

That on today i.e,on 12.3.10 I attend before General 

:denti.eby 	Manager sBSNLsNagaon for joining in my service but 

concerning. Officer has not allow me to Join in the service 
p— LO  

as the concerning Officer has not received the copy of the 
dvocate 4gaon 	- . 	 .. . 
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courts oer 	fi 	-said rroment' I VJaS Qccompr ed 

by One r.Girish Ch.Bora,Ad1vocite,Nagaon Br ssoci- . 
QtiOnsNagaon,sSam.This is trip to the best of my 

ot 	knowledge,belief and information. 	 . 
11,02-  

ic
. 	 . 	. 4. That I svearing this affidavit to declare the 	. 

facts that on 12/03/2010 I apProach& to the General 

NanagersBSNLsNagaon for my joining but he has not 

allo1 me to join in my serviCe today and in this 

regard this affidavit shall uc1a.oieceof. 

vic1ence.This is true to the best of my knowledge, 

'belief and infDrmation. 

ro 

........'.' 
I 	 - 	 I 
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I,Mcl.Alomgir Hussain LQskar,the donent.do 

hereby .solemnly affirm and declare that the statements 
Lc, 

made in this affidavit are true to the beStofm 

krwledge and belief  and as such,I have sigrc1 this 

verifiCQtiofl on the 12th March/2010 at Nagzon oDurt 

remi ses• 

DepDflent 
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The 0/C' 

Nagaon Sadar Police Station 

Nagaon 

Date— 12-03-2010 
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30 

8ech 

Sub: 	F.I.R 

Sir, 

Respectfully I beg to state that I am a BSNL employee of Nagaon 

BSNL, Division After medical leave I attended the office on 08-12-2009 for 

joining on duty, but the authority refuses my joining. Then I sent my joining 

report through registered post and approached Hon'ble CAT, Guwahati for 

natural justice, The Hon'ble CAT, Guwahati satisfy to issue an interim order to 

allow me to join on duty immediately. Then I came to my office along with 

relevant documents for joining. I met my DE(P&A) CAO, DGM(PLG) and 

finally on 24-02-2010 GM, BSNL, Nagaon. I was told that I would be allowed 

to join after hearing from Chief General Manager, BSNL, Guwahati. Then I was 

waiting and waiting at Nagaon for my joining and duty. On 10.03.20 10 1 again 

submitted another joining report and went to Guwahati on 11-03-2010 morning 

by train for attending Hon'ble CAT on 11-03-2010. That Sir, I again come today 

to submit my joining report as per direction of Hon'ble CAT, Guwahati. 

Therefore,, it is earnestly requested your honour kindly to make necessary inquiry 

in this regard as the matter is under jurisdiction of Hon'ble CAT, Guwahati and 
thus oblige. 

Thanking you. 

Yours faithfully, 

-Sd- 

ALAMGIR HUSSAIN LASKAR 

Steno-Gr-II, O/o the GM, BSNL 

Nagaon 

Present Stay Address:: 

Alamgir Hssain Laskar 

C/o. B. U. Barbhuyia 

All India Radio Campus 

Khutikotia, Haibargaon 

Nagaon 
End: i. Order copy otthe Hon'ble CAT, Guwahati 

ii. Joining reports 



- 	 - 

AM 

;•__._ :*.- 
&: /2o3 'W 

I 
k: 

ntr 
r 

3Of 

G 

3s /V 

cvjx V . 	s•a_y 	 ) 	 9 
C)YL 	

d 

V7 	 3 .&( 	f 7 	 bLtpokl 

( 
 

/ 	 Jz 	Zf'i- cr, 	4tAL 	 I A 
• 	'- cJ 	 f 	JJ2tt) ')-ptL. 	Ø 

- 	
Gih1 , 

' 

.J ATv C4tL 

/ ci ci 

cz, 	 u. 
.4 A 

2-." tO. .7AJ/ 	;'2., U (1 	- 	 -7-fl 

IRV 

- 
k1P Y,-p 

 

Z/C 	 LI 

• t:h 	 I 	—OP 

cQsh_ c,-5--Q 
f\a-4)1 	(:A•, G) 

'r11T athk 
LcA. 

— 

(-?Iø 
,VU 	 UA.kiO¼i 141 	-L 



r 

WPcC0P' 	 REQ.T, C 

A ntrtheTribun 
:* rri 	uit 

27.3.Z010. 3 

Gwh Bench 

This is to certify that Md. Alamgir Hussain .Laskar, Grade 
II Stenographer of B.S.N.L. Nagaon P.S. Nagaon Dist Nagaon was 
attended G.M. office Nagaon on 8.12.2009 for joining duty. But 
the authority refuses his joining. Then he sent it through 
registered post & approached Hon'ble CAT Guwahati. On 23.2.2010 
he again attended his office with Hon'ble CAT'S interim order 
dated 19.02.2010. but the authority refused his joining and told 
him that he would be allowed to join after hearing from cChief 
General Manager, Guwahati on 10.03.2010 he submitted another 
joining report to G.M.B.S.N.L., Nagaon and again hi's joining 
refused by the authority. Then on 11.03.2010 he went to Guwahati 
for attending Hon'ble CAT's hearing on inquiry at this end it is 
found he was remaining at Nagaon w.e.f. 8.12.2009 except 
holidays and hearing date of the Hon'ble CAT Guwahati. In this 
ref Nagaon P.S. GDE-No 508 dt 12-03-2010. 

Sd!- 

OFFICER IN CHARGE 
NAGAON P. S. 

Date 27.3.2010 
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Dated at Naaon the 20th March,'ft.th Bench 

OFFICE ORDER 

Subjea: - interim order dtd. 19/07/2010 of Hon'ble CAT/Gauhati in OA No. 
• 	 270/2009 in respect of Sri Atamgir Hussain Laskar, Steno. 

In accordance with Hon'ble CAT Gauhati interim order dtd.19.02.2010 

• inOA No. 270/2009 and CircLe Office letter No. STES-21 /696/LegaL/il dtd. 

18-03-10, Sri AlamgirHussain Laskar, Stenographer is hereby permitted to 

join his duty w.e.f. 18/03/2010 until further order. He will report for duty 

to DE(Admn), 0/0 the GMTD, Nagaon for further posting. 

Sdl- 
Divisional Engineer (Admn) 

0/0 the GMTD, Nagaon 
Copy for infOrmation and necessary action to 

The A.G.M. (Admn), 0/0 the CGMT, Assam Telecom Circle, Panbazar, 

Guwahati-781001. 

The CAO/IFA, Nagaon, 

Sr. A.0.(Cash), BSNL, Nagaon, 

\J~Atamgir Hussain Laskar, Steno, 

The SSS, Accounts Sec a Staff Sec. 

Personal file and Service Book, 

Guard file, 

(8)0/C 

DivisionrEngiter (Admn) 
0/0 the GMD, Nagaon 

Transfer Posting 


